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PARLIAMENT OF INDIA
Thursday, 10th May, 1951

The House met at Half-past Eight oi 
the Clock.

[M r. S p e a k e r  in  the C H air]

ORAL ANSWERS TO QUESTIONS

D isplaced  P erso ns  leaving  I ndia after 
R chabilitation

*4005. Shri Amolakh Chand: WiU the 
Minister of Rehabilitation be pleased
to slate the number of displaced per­
sons who after rehabilitation in India 
left India for Pakistan?

The Minister of State for Rehabili­
tation (Shri A. P. Jain): No displaced 
persons from West Pakistan have 
gone back to Pakistan after receiving 
rehabilitation benefits. About 1,700 
East Pakistan displaced persons have, 
however, gone back to East Pakistan 
from Rehabilitation Centres in Orissa 
and Manipur.

Shri Amolakh Chand: May I know 
how much money has been spent by 

, the Government of India and by any 
VState Governments on the displaced 
persons described above who have left 
India for Pakistan?

I Shri A. P. Jain: I believe the hon. 
Member has Orissa and Manipur in 
mind?

Shri Amolakh Chand: Yes, please.
Shri A. P* Jain: It is nut possible 

for me to give those hsurcs because 
various amounts of loans were advanc­
ed to various persons and the collec­
tion of those figures will require a 
great amount of labour which wiU 
perhaps not be commenRurate witn 
the purpose that Is likely to be served.

Shri Amolakh Chand: Has the atten' 
lion of the hon. Minister been drawn 
to a news item published today that
83 P.S.D.
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nany Hindu lamllies who had mi­
grated to India are returning to S in d  
in large numbers?

tStri A. P. Mb: Generally I don't 
get time in the morning to see the 
papers because I have visitors before 
I come here. 1 don’t know about the 
news item, but we are receiving a 
number of applications from Hindus 
who want to return to P,akistan.

Pandit Mnalsliwar Datt UpadhyAyi
May I know the number of Indians 
who came back to India as they did 
not find rehabilitation facilities io. 
Pakistan?

Shri A. P. Jain: 1 am unable to 
understand that question bocause 
Pakistan is not there to give rehabili­
tation to the Hindus but perhaps \f> 
drive them out—that is the policy of 
Pakistan.

M a n d i  Salt WoRKa

M00«. Shri SIdhTa: (a) Will the
Minister of Works, Production and 
Supply be pleased to slate whether 
any e>:p(?rt hns been appointed to 
report on the Mandi Solt Works?

(b) If so, what is the name of the 
expert, thf? terms of reference and the 
terms under which he was appointed?

(r) Has report been received and 
if so. what are the rriain rerominenda- 
tions?

(d) What will bt the total capacity 
of rock salt to be produrcd under Uie 
proposed scheme?

(e) What wiji be the realization in 
value?

(f) What wili be the capital required
io implement the sr îieme and what 
will be the profit?

The Deputy Mî iistf̂ r of Works, Pro- 
dncilon and Supply (Shri Duraj^ohain):
(a) Yes.

(b) The experts were Mr. P. A. 
Ptoffel, lechnlc^dl rt^presontalive c f  

Eflrher anrl Company
l.,irnited of Zurich (Swilozer)and). who
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were engaged as consultants by Gov­
ernment, and Mr. Leschanowsky, an 
expert of the Austrian Governemnt 
Salt Mines, who was engaged direct 
by the Swiss flrm themselves for this 
purpos?. The terms of reference were 
to report on:

(1) The best method of exploit­
ing the existing salt deposits;

(2) General layout and plans for 
a suitable plant;

(3) A detailed study of the econo­
mics of the proposed plant 
and comparative cost of pro­
duction by other processes;

(4) Transport «nnd power require­
ments;

\5 ) Labour and other miscellaneous 
matters.

The terms of appointment were pay­
ment of a fee of Rs. 12,000 plus all 
personal and travelling expenses In­
curred in connection with the survey.
In case an order for erection of plant 
is placed with this flrm, the sum of 
Rs. 12,000 will be deducted from the 
'total contract value.

<c) The report was received a few 
days ago. A statement showing the 
main recommendations is laid on the 
Table of the House. f5ep Appendix
XXIV, annexure No. 3T.]

(d) 66,000 tons per annum.
(e) About 36 lakhs of rupees per 

annum.
(f) According to Uic report, the re­

quired investment is about 88 lakhs of 
rupees and the estimated profit will 
be Rb. 15 lakhs per annum.

Shri Sldhva; May I know whether
Governmf'nt have con.'jidered the re­
commendations contained in the report 
and, if so, with what results, Sir?

Shri Burarohaln: I have already 
staled that the report was received 
•only a few days ago—and it Is a 
voluminous report.

Shri Sidhva: In th« event of this 
scheme beinp taken up, will this firm 
which has Tr>Fide a report be entitled 
to  any prof\t? What arc the terms?

Shri Bura^ohain; No. they will not 
be entHlf^d to any profltfi as far as I 
have been able to find out. But they 
wHl b«« triven a fee of Rs. 12,000 plus 
all n«^conRi and travelling expenses 
incurred, and in case of an order of 
erection of olant, (not of purchase 
but of erection of plant only), being 
placed Nî Uh this firm the sum of 
Rs 12 000 wh<ch is now being given 
as fee* wHl be deducted from the 
total coatract value.

Shri Sidhva: The statement laid on 
the Table says, “In the interest of 
public health, the salt may, if neces­
sary, be iodised.** May I know whether 
the capital cost of Rs. 88 lakhs will 
include the cost of the iodisation 
plant also or it will be separate?

Shri Buragohain: The question of 
iodisation is a very small part of the 
work. It has been found that people 
in that locality have been suffering 
from goitre; that is why the experts 
have suggested that if the salt is made 
available for human consumption it 
f>hould be iodised.

Shri Hussain Imam: May I know 
whether the proposal is for the supply 
to the indigenous population, of rock 
salt Qj* brine salt? *

Shri Buragohain: At present the 
method adopted is of mining or quar­
rying and this is not considered to be 
satisfactory. The proposal is that salt 
should be manufactured by evapora­
tion of brine by thermo-compression 
and this particular firm is supposed 
to be an expert in this process of 
thermo-compression.

Shri Sidhva: If this firm gets the 
order for construction, may I know 
whether there is in the agreement a 
proviso that Indians w^l also be 
trained?

Shri Buragohain: So far as I am 
aware there is no Ruch condition.

C u ltu r e d  P earls

*4007. Shri S. N. Das: Will the Minis­
ter of Commerce and Industry be 
pleased to state:

(a) the quantity of cultured pearls 
imported during the year 1948-49,
1949-50 and 1950-51; and

(b) how much of these were re­
exported during the period?

The M inister of Commerce and In ­
dustry (Shri M ahtab): (a) The infor­
mation required by the hon. Member 
is not available as import of cultured 
pearls is not recorded separately in 
the ^a-B orne Trade Returns. The 
total value of imports of pearls both 
real or cultured made in the three 
years is given below:

1948-49
1949-50
1950-51

Rs. 37,26,000. 
Rs. 31,72,000. 
Rs. 56,23,000

(b) Separate figures for re-exports 
of pearls are not available.

Shri S. N. Das: May I know whether 
these pearls are imported for any 
industrial purposes?
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Shri Mahtab: So far as I know these 
pearls, both cultured and real, are 
brought into India and made into 
necklaces and then exported.

Shri S* N. Das: May I know in what 
forms are these pearls re-exported?

Shri Mahtab: The hon. Member 
will be interested to know that during 
January-June, 1949, cultured pearls 
to the tune of about Rs. 1 iakh were 
imported from Japan. They were 
drilled and made in the form of neck­
laces and re-exported to the Dollar 
area.

Shri Amolakh Chand: May 1 know 
the countries from which cultured 
pearls are imported?

Shri Mahtab: Japan.
A llotm ent  of C loth to N epal

*4998. Shri S. N. Das: (a) Will the 
Minister of Commerce and Indiistry be
pleased to state what is the basis of 
the present annual allotment of cloth 
to Nepal?

(b) What was the basis previous to 
the present fixation of quota?

(c) Is it a fact that while there is 
acute scarcity of cloth on the border 
districts of Bihar, the people of Nepal 
on the other side are getting sufficient 
cloth at a comparatively lower rate of 
prices?

The Minister of Commerce and In­
dustry (Shri Mahtab): (a) The pre­
sent monthly cloth quota for Nepal 
hap; been fixed on the basis of the 
export quota for that territory from 
July, 1948 to June, 1949.

(b) Up to June, 1949, hal^yearly 
quotas of cloth for export to Nepal 
were fixed by the Government of India 
out of the overall export quota ear­
marked for all permissible destinations.

(c) For most of the year 1950 ex­
ports of cloth to all destinations were 
permitted without any restrictions and 
exports of cloth to Nepal were there­
fore substantially larger during this 
period than what the country would 
have been entitled to on the basis of 
cloth distribution to States in India. 
This might have caused the impression 
as stated by the hon. Member as per 
part (c) of the question. As, however, 
there is no price control on export of 
cloth, prices paid by consumers in 
Nepal could not have been lower than 
for internal consumption in India.

Sbri S. N. Das: Besides the quantity 
of cloth allowed to Nepal, are the 
mills allowed to export cloth to that 
country out of their own quota?

. Shri Mahtab: Since November. 1950, 
cloth is being distributed to Nepal.

Nepal has been included in our internal 
distribution system, that is to say a 
quota has been fixed and accordingly 
that quota is being exported to Nepal. 
There is no free export to Nepal now.

Shri S. N. Das: Has the quota been 
fixed on population basis or some 
other basis?

Shri Mahtab: It is not on population 
basis. According to population basis 
the quota would be 3,720 bales, but 
we are allowing only about 1,500 bales.

Shri Jhunjhnnwala: What is the 
quantity of cloth exported from Nepal 
during 1950 to India?

Shri Mahtab: That must be smug­
gling; otherwise, there is no real
export from Nepal to India.

Shri Sarangdhar Das: May I know 
if cloth that is exported to Nepal in­
cludes also printed cloth from Fyza- 
bad district?

Shri Mahtab: That is a fact.
Shri Hussain Imam: What was the 

total quantity of cloth exported to
Nepal last year?

Shri Mahtab: From July to October,
1950, as I have already said, there was 
no quantitative limit. I can give you 
the figures from 1946 to 1950.

Po"i.)d Qu tafl in terms 
'-f Htaiidard balofi

January to June, 1946 7,400 bales.
July to December, 1946 6,933 bales.
January to June, 1947 6,933 bales.
July to December, 1947 6,933 bales.
January to June, 1948 8,600 bales.
July to December, 1948 8,666 bales.
January to June, 1949 8,666 bales.
July to October, 1950 Exports with­

out quantitative limit.

From the above figures, it would appear 
that much larger quantities of cloth 
have been exported to Nepal than are 
necessary for that country, and the 
presumption is that some portion of 
the exported gjoth must have been 
smuggled into India.

Shri J. N. Hazarika: Are we to 
understand that it is the Government 
of India’s responsibility to supply 
cloth to Nepal also?

Shri Mahtab: It is not our responsi­
bility, but as a neighbouring country, 
we have to export something to Nepal.

Shri S. N. Sinha: In view of the 
fact that a much larger quantity has 
been exported to Nepal than the 
actual demand, will Government take 
up the matter with the Nepal Govern­
ment to re-import this cloth to Bihar 
or any other province of India?
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Mr. Speaker: Order, order. He Is 
making a suggestion for action.

Shri Sidhya: In view of the an­
nouncement in today’s papers that a 
large quantity of cloth will be ex­
ported during the current year, may 
I know whether the consideration of 
the consumption in India has been 
borne in mind and if so, to what 
extent are the indigenous require­
ments maintained?

Shri Mahtab: We have fixed a 
target for export and the announce­
ment which has been . made today is 
according to that target. The local 
consumption has been fully taken into 
consideration and the export will 
begin after June.

Shri S. N. Das: Are Government 
aware of any connection between the 
nominees of the Nepal Government 
and the nominees of the Bihar Govern­
ment as regards exports to Nepal?

Shri Mahtab: That has been brought 
to our notice. As I have said, the 
matter has been taken up since Novem­
ber, 1950. Now, exports to Nepal have 
been restricted to the minimum.
DCVELOPMSNT COMMITTEIC ON INDUS­

TRIES

*4009. Shri S. N. Das: Will the
Minister of Commerce and Industry be 
pleased to state:

(a) the number of meetings of the 
Development Committee on Industrie.® 
so far held;

(b) the total expenditure so far in­
curred by Government on account of 
the Committee; and

(r) the measures which the Commit­
tee has suggested for (i) reduction of 
costs of production, (11) future deve­
lopment of industries; and (111) full 
and efficient utilisation of installed 
capacity?

The Minister of Commerce and In­
dustry (Shri Mahtab): (a) Two.

(b) Rs. 3,945.
(c) On the recommendation of the 

Committee, Gcvernment have appoint­
ed Panels to investigate and report 
on these and other matters with refep- 
ence to the Heavy Engineering, Light 
Engineering. Pharmaceutical, Chemi- 
calfi. Ferrous Metals and Non-ferrous 
Metals industries.

Shri S. N. Das: May I know whether 
the Committee has suggested to the 
Government not to proceed with the 
labour letjislations such as Labour 
Relations B 11 and Trade Relations BUI 
on the ground that these legislations

will retard the production in th# 
various industries?

Shri Mahtab: The Committee has 
not made any such suggestion, but the 
representatives of the industries and 
the representatives of labour have 
come to some agreed conclusions and 
the Planning Commission has taken 
up the matter and they are again 
going to. meet to finalise their pro­
posals.

Shri S. N. Das: What are the sug­
gestions made by this Committee re­
garding regionalisation of these In­
dustries?

Shri Mahtab: They have not made 
any suggestion with regard to th a t

Dr. Deshmukh: Out of the mem­
bers of this Committee, how many are 
M.Ps.?

Shri Mahtab: So far as I remember, 
the only M.Ps. are Shri Harihar Nath 
S’lastri and Shri Khandubhai Desai 
representing labour.

Shri Venkataraman: May I know
whether it is a fact that this Com­
mittee considered only the question 
of retrenchment and no other relation­
ship between labour and management?

Shri Mahtab: No. They considered 
all aspects of the relation between 
labour and the industries, and they 
have come to some agreed conclusions. 
Their report has not yet been finalised 
and as soon as it is finalised, I shall 
inform the House of it.

Indians in  M alaya S pecial 
Constabulary

*4011. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased to 
refer to the answer £?iven to a supnle- 
mentary to my Starred Question 
No. 3138 on the ICth April, 1951 regard­
ing recruitment of Indians in Malayan 
Police Force and state whether Indians 
are recruited to the Special Constabu­
lary of Malaya?

(b) If so, what is the approximate 
number of Indians in Malaya Special 
Constabulary?

(c) Were they used to suppress the 
insurgents over there?

(d) If so, has there been any 
casualty among them?

The Denuty Minister of External 
Affairs (Dr. Keskar): (a) Yes, Sir.

(b) 1,408.
(c) Yes, Sir.
(d) Yes. Sir, there have been a Itw 

casucUties.
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Dr. Ram Subhag Sinsrh: May I know
whether any member of this Malayan 
Constabulary has been prosecuted for 
indiscipline?

Dr. Keskar: It is not possible for us 
to keep track of the doings of the 
members of the Malayan Constabulary, 
even Indians. I would remind my hon. 
friend that Indians who are recruited 
in the Malayan Constabulary are re­
cruited ■ from Indians in Malaya and 
not in India.

Indo-Soviet Trade Pact

*4412. Skri Krishaanand Rai: WID
the Minister of Commerce and Indus­
try be pleased to state:

(a) whether any attempt has been 
made rcv'ently to negotiate an Indo- 
Soviet Trade Pact between the Gov­
ernments of India and U.S.S.R.; and

(b) if 80, the result and outcome so 
far?

The Minister of Commerce and In­
dustry (Shri Mahtab): (a) There
were some discussions for a general 
Trade Pact in 1949.

(b) The discussions proved to be 
inconclusive on the issue of prices. 
But discussion for a deal for the 
supply of Russian wheat against a 
barter of certain Indian commodities 
is going on.

Shri Krisbnanand Rai: Is it a fact 
that recently the Government of the 
U.S.S.R. has intimated to the Govern­
ment of India that Russia is now in 
a position to supoly many essential 
commodities to India?

Shri Mahtab: As a matter of fact, 
in 1949 the U.S.S.R. Government sent 
us a list of commodities which they 
can supply. Similarly, from our side 
also a list went to them and aome nego­
tiations started, but on the uuestion of 
prices the nei^otiations did not come 
to any definite result. But now on 
barter system netrotiation is going on 
to secure some Russian wheat,

Tbe Prime Minister (Shri Jawabar- 
U1 Nehru): May I add to my col­
league’s answer? Not only are discus­
sions going on. but actually some 
Russian ships with wheat have started 
for India.

Shri Krisbnanand Rai: May I know 
whether any exchange ratio between 
Indian and Russian currency exists^at 
present or the trade wiU be on barter 
system?

S h ri M ab tab : T h e  ex ch a n g e  q u e s­
tio n  h a s  b een  le f t  f re e  a t  th e  p r w n t  
m o m e n t  a n d  w ith  ^
th is  b a r te r  system h a s  b e en  a r r iv e d  at 
on m u tu a l ag reem en t.

Border R aids

*4513. Shri ^vVishnanand Rai: (a )
Will the Primr Minister be pleased to 
state in how .nany border raids and 
clashes have Poiice and Army person­
nel of Pakistan taken part?

(b) Has any agreement been reached 
or are any negotiation being carried 
on at present with the Pakistan Gov­
ernment to stop sucli border raids and 
scuffles in future?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) 63 durii;:ig 
the period October, 1950 to March, 
1951.

(b) Agreements were reached ia
1948 and 1949 for the prevention of 
border raids on the East-West Punjab 
border and on the East Bengal-West 
Bengal/Assam/Tripura borders. The 
procedure outlined in these Agree­
ments has also been extended to the 
Rajasthan and Kutch borders. In 
accordance with this procedure Joint 
enquiries are held into the border 
incidents by the Civil and Police 
authorities of the adjoining States of 
India and Pakistan.

Shri Krisbnanand Rai: May I know 
what has been the human and material 
losses in these scuffles that have taken 
place?

Dr. Keskar: I will not be able tn
give the total losses, but they include 
quite a number of sheep and goats, a 
considerable quantity of jute, a few 
bullock carts and a few heads of 
cattle.

Shri Krisbnanand Rai: What is the 
length of the Indo-Pakistan boundary 
that is still disputable between the 
two countries and whether it is a fact 
that most of these raids are on these 
disputable boundaries?

Dr. Keskar: No, Sir. There are raids 
along the border that is disputed. But 
there are also raids along the borders 
which are also not disputed.

Shri Krisbnanand Rai: The Arst
portion of my question has not been 
answered—what is the length of the 
disputable boundary between India 
and Pakistan at present?

Dr. Keskar: It will require a very 
long answer. This point was answered 
in reply to two questions which were 
put about the IndoPakistan boundary 
dispute. If my hon. friend wants a 
more detailed answer. I would require 
notice.

Tbe Prime Minister (Shri la w a b a r- 
la l Nebm): May 1 point out. Sir. that 
although actually disputed areas mre 
very limited, at the preeent moment
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attempts are being made, as a con­
sequence of a recent award especially 
in East Bengal and West Bengal, to 
demarcate them. Actually, where 
there is no dispute, even so, it is 
difficult to say the exact spot, be­
cause it has not been marked. Sc, 
within a few yards, or a hundred 
yards this way or that way, the people 
round about cannot say. Now steps 
ate being taken to demarcate them, 
so that there may be no dispute.

Shri Sondhi: Is it not a fact that 
most of the raids are occurring on 
the West Pakistan side?

Dr. Keskar: The majority of raids 
are on the West Pakistan borders and 
not on the East Pakistan borders.

Shri A. C. Guha: May I know the 
number of raids that have taken place 
on the East Pakistan border in which 
the people of East Pakistan have 
been involved. The hon. Minister has 
given the figure of raids by the police.
I want to know if there were raids 
by the people to carry away paddy, 
other crops and cattle.

Dr. Keskar: There have been a few 
such raids on both the bordei >.

Sardar Hukam Singh: May I know 
the number of cases where a joint 
enquiry has been held and decisions 
arrived at?

Dr, Keskar: Enquiries have been 
held in most of the disputes about 
which I mentioned now, because auto­
matically we inform the people on the 
other side. The arrangement is that 
the authorities of both sides come to­
gether and try to find out the facts 
of the case and do justice. I will not 
be able to give the decisions with 
regard to the various cases. I will 
require notice.

I ndustrial  Co m m itt ee  on Coal M in es

*4014. Shri Jnani Ram: Will the
Minister of Labour be pleased to
state:

(a) the personnel of the Industrial 
Committee on Coal Mines;

(b) the number of meetings held in 
1949. 1950 and 1951;

(c) whether it is a fact that in a 
recent meeting of the Committee, it 
decided to start a Training Scheme for 
Miners; and

(d) if so, whether Government have 
taken any steps in the matter?

The Minister of Laboar (Shri Jag- 
Jivan Ram): (a) The personnel of the 
first three sessions of the Industrial 
Committee on Coal Mining, which 
have 90 far been held, is given In

the statement laid on the Table of the 
House. [5ec Appendix XXIV, annex- 
No. 38.]

(b) No meeting of the Conunittee 
was held in the years 1949 and 1950. 
The third session of the Committee 
wag held at Dhanbad on the 28th and 
29th March, 1951.

(c) Yes, the Committee at its first 
meeting agreed in principle to a pro­
posal for the setting up of a mechani­
sation school to train electrical and 
mechanical fitters as a first stage and 
for operating underground machinery 
as a second stage.

(d) Th^ Chief Inspector of Mines 
has recently prepared a detailed schemo 
for setting up of a mechanisation 
centre on the model of the Sheffield 
Mechanisation centre in the United 
Kingdom. This scheme is at present 
under examination.

Shri Jnani Ram: May I know where 
the centre will be opened?

Shri Jagjivan Ram: It will be in 
the important coal fields.

Shri Jnani Ram: From the state­
ment it appears that two meetings 
were held in 1948 and one in 1951. 
May I know why no meetings were 
lield during 1949 and 1950?

Shri Jagjivan Ram: There were no 
urgent matters to be considered by 
the Committee during those years. 
The decisions taken at the first meet­
ing were being implemented.

Shri Jnani Ram: May I know if the 
Committee observes any rules of busi­
ness and if so is there any time-llmlt 
fixed between the holding of two 
meetings?

Shri Jagjivan Ram: I do not think 
there is any hard and fast rule of 
business of the Committee.

T rade B a r r ie r s  w it h  J apan

*4015. Shri Jnani Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether In a recent meeting uf 
the E.C.A.F.E. it was desired by India 
that all trade barriers with Japan 
should be removed;

(b) if so, with what result; and 
^̂ (̂c) how India would be benefitted by

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
No, Sir.

(b) and (c). Do not arise. I should 
add further that the E.C.A.F.E. is an 
organisation of the United Nations 
dealing particularly with economic
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development and not international 
trade.

Shri Jnani Ram: May I know the 
volume of trade between India and 
Japan during the year 1950-51.

Shri Kannarkar: If my hon. friend 
tables a definite question I shall 
answer it. •

Shri Hussain Imam: May I know 
whether the trade between India and 
Japan is on Sterling basis or on Dollar 
basis?

Shri Karmarkar: If my hon. friend 
puts a specific question I will answer 
it. This question does not concern it­
self with it.

SiNDRi F ertilizer F actory

*̂ 4016. Shn Jnani Ram: Will the
Minister of Works, Production and 
Supply be pleased to state:

(a) whether it has been decided to 
hand over the control and management 
of Sindri Fertilizer factory to a corpo­
rate body;

(b) if so, the reasons for the same;
(c) the share of Government in the 

corporate body; and
(d) the details of the programme?
The Deputy Minister of Works, Pro 

duction and Supply (Shri Buragohain):
(a) and (b). Yes, Sir. I have already 
covered these points in reply to 
Dr. Ram Subhag Singh’s Starred 
Question No. 3508 on tl’e 26th April, 
1951.

(c) It will be a wholly Government- 
owned company.

(d) The Articles of Association and 
Memorandum of Association are being 
finalised and as soon as this is done 
it is proposed to form the company.

Prof. S. N. Mishra: May I know 
whether the managerial Board of 
which Mr. K. C. Neogy was to be the 
Chairman was fully constituted and 
whether after the refusal of Mr. Neogy 
to acc»ept the Chairmanship of the 
Board, other members followed suit"

Shri Buragohain: The Chairman­
ship of the Board was offered to 
Mr. Neogy. He was the only non­
official who was offered.

Prof. S. N. Mishra: May I know, 
Sir, whether Mr. Ghandi and Mr. S. 
N Mehta were not appointed on the 
Board?

Shri Buragohain: These things. Sir. 
have not yet been finalised. Offfers 
might have been made to the gentle­
men mentioned by the hon. Member.

But, as I stated in my reply, the 
Articles of Association are yet to be 
finalised, in consultation with the; 
Ministry of Law and the Auditor- 
General.

Loans to D isplaced P ersoNsS

4017. Shri Amolak Chand: (a) WiU
the Minister of Rehabilitation be pleas­
ed to slate the amount set apart by the* 
Grovernment of India for loans to dis­
placed persons in States in the current 
financial year?

(b) Is the allocation of loans made 
on territorial basis or on the basis o t 
different works and projects and the 
number of displaced persons in the 
State?

(c) What is the population of displac­
ed persons in Uttar Pradesh and 
PEPSU?

(d) What is the amount so far ad­
vanced to the displaced persons oC 
these two States for rehabilitation?

The Minister of State for Rchabillr 
tation (Shri A. P. Jain): (a) A sum
of Rs. 20* 15 cTores has been set apart 
for grant of loans to various States in 
1951-52 for rehabilitation of displaced 
persons.

(b) The allocation of loans is made 
to the States on the basis of schemes, 
approved by Go\ ernment.

(c) The population of displaced 
persons in Uttar Pradesh and PEPSU. 
is as follows:

Uttar Pradesh... 
PEPSU................

...4,75,800
.3,80,200

(d) Attention is invited to the? 
statement placed on the Table of the* 
House in reply to part (d) of Starred* 
Question No. 3391 by Dr. Deshmukh 
on 23rd April, 1951. It may be 
mentioned that in P.E.P.S.U. consider­
able evacuee property has been utilis­
ed for the rehabilitation of displaced 
persons, and a comparison based 
purely upon the basis of loans will be 
highly fallacious for obvious reasons.

Shri Amolakh Chand: May I know. 
Sir, whether the States also advanced 
some loans from their budgets?

Shri A. P. Jain: No States have 
advanced loans from their budgets; 
all the loans are advanced by us.

Shri Amolakh Chand: May I know. 
Sir, the loans so far advanced to dis­
placed persons up to 31st March, 1951?

Shri A. P. Jain: Uttar Pradesh— 
Rs. 1.06,03,000; P.E.P.S.U.......................

Shri Amolakh Chand: I would like 
to know the total for all the SUtes.
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Sbrl A. P. Jain: t have aot go«
figures for all the States. I have got
•only fl.£?ures for Ultar Pradesh and 
P.E.P.S.U. The amouttt advanced in
P.E.P.S.U. is Rs. 43,2T,tOO,

Shri Amolakh Cluuid: What are the 
terms of these loans and have anjr 
loans been repaid up ta now?

Shri A. P. Jain: The terms of the
loans are, broadly speaking, that the
.States have to pay us irUerest at the 
rate of 3 per cent, or ) l  per cent, and
11 any losses are incurred they are U  
!be shared f)0 : 50 between the State 
►Governments and the Central Govern­
ment. There might be certaia minor 
and unimportant terms which perhap^i 
It is not necessary to state here.

Mr. Speaker: Have any loans beau
returned? That Is the latter part of 
the question.

Shri A. P. Jain: The stage for the 
return of the loans has not arrived s« 
far. Uttar Pradesh has recovered 
some, but they have not repaid us sa 
far.

Shri Hussain Imam: Would the hon. 
Minister enlighten the House as to 
whether the number of displaoed per­
sons ill P.E.P.S.U. is larger than the 
number of Muslims who have gone 
over or lesser than that number?

Shri A. P. Jain: May I with all res­
pect enquire whether a comparison 
between the number of Muslims who 
have gone over and tlie number of 
Hindus who have come arises out of 
this question which relates to the 
loans advanced to Uttar Pradesh and 
P.E.P.S.U.? Why should the Mussal- 
man be brought in everywhere?

Mr. Speaker: Order, order. AH I
can say is that the question U vague 
enough to be answered. We will g» 
lo the next question.

W o r l d s  Materlvls G roitp

*4018. Shri Amolakh Cband: (a>
Will the Minis-ter of Commerce and 
Industry be nloa.sei to state the names 
of tbf* c(^vmtrion who are members ot 
th e  World’s Materials Group?

(b) What are the objectives of this 
•Group?

(c) What are the materials se far 
ton the list to be dealt with as am ount 
the5;e countries?

The Minister of Commeroe and 
^ s t r y  (ShH Mahtab): (a) and (c). A 
statement is laid on the Table of the 
House. f5ec Appendix XXIV, annex- 
ure No. 39.] •

(b) The hon. Member is requested 
to  r^ e r  to the reply chren to CO

of Starred Question No. 2000 on the 
8th March, 1951.

Shri Amolakh Chand: May 1 know 
when India entered into this agree­
ment?

Shri Mahtab: Sometime in 1950.
Shri Amolakh Chand: May I know 

how far India has been benefited by 
entering into this agreement?

Shri Mahtab: The Commoditie« 
Group have not yet started function­
ing. They are now collecting data. 
After they collect the data and start 
functioning it will be known whether 
India will be benefited or not.

Shri B. Yelayudhan: May I know 
whether the Government of India had 
sent an official to this Commodities 
Group meeting In New York and 
whether that official has got any 
materials from the Commodities 
Group?

Shri Mahtab: The special officer 
who was sent was not meant for 
attending this Commodities Group 
meetings. These bodies are perpetual 
bodies and our Trade Representatives 
are attending them. The special officer 
who was sent went to various coun­
tries to find out the availability of raw 
materials required by India.

Shri B. Yelayudhan: My question 
has not been answered. I wanted to 
know what was the success of that 
mission.

Mr. Speaker: He says that the 
official was sent for the collection of 
statistics.

Shri R. Yelayudhan: I want to know 
whether he has succeeded or not.

Mr. Speaker: It was not in connec­
tion with the meeting. He says it was 
a general measure.

Mathematical Instrum bnt  Office

♦4019. Shri S. C. Samanto: Will the 
Minister of Works, Production and 
Supply be pleased to state:

(a) whether the two German experts 
engaged lo assist in the development 
and modernisation of the Mathemati­
cal Instrument Office at Calcutta have 
completed their survey of the work 
and submitted any report; and

^b) whether the five members of th 3 
staff of t^e Mathematical Instrument 
Office, sent abroad for higher techni­
cal training Jn desli?n and manufacture 
of scientific instruments have come 
back?

The Deputy Minister of Works, Pro- 
dvetion and Supply (Shri Burarohala):
(a) Ko, SUr, but no formal report is
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expected of these officers, who have 
been employed to assist in reorgani­
sation and modernisation.

(b) No, Sir.
Shrl S. C. Samanta: May I know 

what were the appreciable improve­
ments made in the organisation in 
1950?

Shri Buragoiiain: To cast into work­
able pattern the various recommenda­
tions of the Mathematical Instruments 
Office Expert Committee these two 
German experts were rccruiled through 
the Indian Military Mission, Berlin in 
1949. One of them joined in August, 
1949, the other joined in October of 
that year. Both of them have studied 
this oflice and have submitted schemes 
for improvement of the existing 
methods of production and better 
.utilisation of production capacity.

Shri S. C. Samanta: May I know 
whather Government contemplate to 
reorganise the factory and shift it to 
another place?

Shri Buragohaln: The question of 
its reorganisation is now under the 
consideration of Government.

Shri S. C. Samanta; May I know
when the German experts were en­
gaged and how long they will continue?

Shri Buraffohain: With regard to 
that I have no information at the 
moment.

Shri S. C. Samanta: Is it a fact that 
they were engaged for a short time 
only?

Shri Buragohain: I had already 
said that I have not got the infor­
mation with me at the moment, with 
regard to the terms of their appomt- 
ment.

Shri S. C. Samanta: May I know the 
percentage of recoveries in the years
1949 and 1950?

Shrl Baragohain: Those figures also 
are not with me. I should like to have 
notice.

Shri Raj Bahadur: May I know 
whether any survey has been made 
of the requirements 9f the country 
with regard to mathematical instru- 
mpnt ' tV-o foieign exchange soent on 
the import of such Instruments, and 
the extent to which our factory meets 
the requirements?

Shri Baragohain: I would like to 
have notice of that question.

Shri A. C. Guha: May I know if the 
factory is manufacturing these instru­

ments only on order or does it manu­

facture and put the articlea on sale 
on a free market?

Shri Bnragohain: They are mani^ 
factured as and when found necessary 
and for the requirements of th« 
country.

P ro perty  of Indians in  Indo-Crina

•4030. Pandit Monishwar Datl 
Upadhyay: (a) Will the Prime Minis.
ter be pleased to state what is the 
amount of property left by Indians in 
Indo-China on their death?

(b) Have negotiations succeeded in 
getunsr those assets transferred to Uieir 
heirs in India?

(c) Hov are the assets of those who 
have no heirs to be treated?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) According 
to information so far received, there 
were 17 Indians who died in Indo­
China leaving their assets etc. worth 
about twenty two lakhs and fifteen 
thousand piastres.

(b) Yes, Sir. The French Indo-Chlna 
authorities have agreed to the transfer 
of these assets to the legal heirs of 
the deceased persons. Steps are now 
being taken to verify the legal heirs 
of the deceased persons.

(c) No such case has so far been
brought to the notice of the Govern­
ment of India. '

Pandit Munlshwar Datt Upadhyay:
May I know the nature of the property 
left by the Indians there and whether 
there has been any dispute in respect 
of any such property?

Dr. Keskar: Government generally 
does not go into the details of the 
properties left by Indians—I mean 
our Consul-General there is aware 
with regard to the details of the pro­
perty that the Indians have left—but 
unless it is otherwise necessary we do 
not keep a record of the details of 
the properties of Indians who have 
died abroad.

Pandit Monishwar Datt Upadhyay:
Mnv 1 knriw whethei it is lanrled oro- 
perty or other than landed property?

Dr. K«^kar: I am unable to giv« 
the details.

Pandit Manishwar Datt Upadhyay:
population of Indians in

Indo-China?

Dr. Keskar: 1 am not able to give 
the *xa^t number of Indians in Indo­
China. It was not related to this 
question. But I think the number is 
about 25,000.
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Dr. Bam Subha^ SiBirh: May I know 
whether the properties of any of these 
dead Indians lie In the Viet-Minh area 
(ol Ho-Chi-Minh)?

Dr. Keskar: In regard to the seven­
teen Indians that are mentioned I 
think all the properties are near 
Saigon.

R equisitioning  of Indian F irm s  in  
P akistan

Shri Rathnaswamy; (a) Will 
the Minister of Eehabllitatioii be pleas­
ed to state whether it is a fact that 
several Indian Firms in Pakistan have 
been requisitioned by Pakistan and if 
so, on what grounds? *

(b) What are the companies so 
requisitioned and what are their total 
assets and liabilities?

(c) Was any compensation paid to 
these companies and if so, how much?

The Minister of State for RehabUi- 
tation (Shri A. P. Jain): (a) The
Government of Pakistan have taken 
over the property of several Indian 
Companies and firms. The property is 
being treated either as acquired, or 
requisitioned, or as evacuee property 
vesting in the Custodian. The latter is 
despite the fact that under the Pakiis- 
tan law, and under the Indo-Pakistan 
Agreements. Companies which had 
their registered offices in India since 
prior to 15th August, 1947, cannot be 
treated as evacuee property.

(b) Government do not have an 
accurate record of the Companies 
whose property has been taken over. 
Neither do Government have any re­
cord of assets and liabilities of such 
Companies. It is, however, well-known 
that today very few Indian Companies 
are funqiioning in Pakistan whose 
property has not been taken over by 
the Government of Pakistan.

(c) To the knowledge of the Govern^ 
ment of India, no compensation has 
been paid by the Government of 
Pakistan for the property of Companies 
taken over. According to the Movable 
Property Agreement of June, 1950, the 
Government of Pakistan had under­
taken to restore the property of all 
Companies which had their Head 
Offices in India prior to 15th August, 
1947. They also had undertaken to 
pay compensation for property of 
Companies which had been acquired 
by Government. Despite repeated re­
quests of the Government of India, 
the Government of Pakistan have not 
yet restored the property of a single 
Company aixd have not paid oompen^ 
sation In a single ease.

Shri Rathnaswamy: May I know if  
any representation has been made by 
our Government in regard to the re­
quisitioning of these firms in Pakistan?

Siiii A. P. Jain: More than one. In 
fact, not only representations but pro­
tests have been made.

Shri Rathnaswamy: Was any advance 
notice given to these affected firms 
in Pakistan by the Pakistan Govern­
ment?

Shri A. P. Jain: That is a question 
which the Pakistan Government can 
answer and not I.

Shri Rathnaswamy: May I know if 
the capital sunk in these enterprises 
is purely Indian or foreign capital is 
also sunk in these firms, which have 
been requisitioned by the Pakistan 
Government?

Shri A. P. Jain: I am not in a posi­
tion to answer the question because 
I do not have the constitution of the 
capital structure of those Companies.

Shri Rathnaswamy: May I know if 
the Government of India have any 
shares in this capital sunk in these 
loreign/Indian firms?

Shri A. P. Jain: Not to my know­
ledge.

Shri Kamath: Is there any proposal 
to refer this issue to an independent 
tribunal along with the general ques­
tion of evacuee property, as v<̂ as 
suggested by the Prime Minister in 
the last session?

Shri A. P. Jain: The whole corres­
pondence that has passed between the 
Prime Minister of India and Pakistan 
were placed before this House and the 
hon. Member is at liberty to draw his 
own inferences

Shri Kamath: Has there been any 
further development since?

Shri A. P. Jain: None in particular.
Shri A. 0. Guha: May I know the 

number of Companies taken over in 
East Bengal?

Shri A. P. Jain: The Evacuee pro­
perty law of Pakistan does not apply 
to East Bengal and I do not think that 
any Company has been taken over 
there because the law is not appli­
cable.

Shri Deshbandhu Gupta: Witli re­
gard to Companies that have now 
been taken over by Pakistan may I 
know whether it is a fact that limita­
tions are imposed on the recmitment 
of staff and that non-Muslhns are 
practically not allowed to work.
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Shri A. P. Jain: 1 won’t go to that 
length. But we are agreeing to some 
rules and regulations in accordance 
with the administrative practice 
followed there. The Hindus do not 
And employment there as freely as 
the Muslims do.

Mr. Speaker: We will go to the 
next question.

F o r eig n  P u blicity

Shri V. K. Beddy; (a) Will the 
Prime Minister be pleased to state 
what is the amount spent for Foreign 
Publicity during the year 1950-51?

(b) What is the number of pamph­
lets and journals published by the 
Foreign Publicity department?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) The total 
expenditure on external publicity in­
cluding the pay of the staff employed 
at Headquarters and Missions abroad 
for the year 1950-51 is expected to 
be Rs. 31,88,500. I may add that the 
actuals for this year will not be avail­
able for some time more.

(b) The issue of pamphlets and 
journals depends to a large extent on 
the requirements of different areas 
and on the importance and number of 
various problems which’ confront us 
from time to time. Until the present,
50 pamphlets and 7 journals have been 
issued. In addition to these, 43 bulle­
tins. daily, weekly, bi-weekly and 
monthly, have also been put out by 
our Missions.

Shri V. K. Reddy: May I know 
how many of our Embassies have 
Publicity Departments attached to 
them?

Dr. Keskar: I am afraid, I won’t 
be able to reply that question offhand 
as the number is sufficiently large, 
but we have been forced to reduce 
the number of our publicity centres 
due to economic stringency.

Prof. S. N. Mishra: May I know 
whether Government are sure that the 
demands made by Legations and 
Embassies in foreign countries with 
regard to journals and pamphlets 
would not remain unfulfilled because 
of the drastic economy resorted to 
this year?

Dr. Keskar: Yes, Sir.

Shri Sondhl: Is it not a fact that 
the expenditure on foreign publicity 
has risen up during the last four 
years from Hs.  ̂ lakhs to Rs. 31 lakhs?

Dr. Keskar; The expenditure on 
publicity has risen considerably and

we would have liked to spend much 
jmore in view of the fact that the 
case of India ought to be represented 
before world opinion but for the fact 
that at present money is not avail­
able.

Shri Rathnaswamy: Is it a fact that 
due to lack of publicity in America 
and Pakistan’s publicity on the condi* 
tions here, it has created the impres­
sion among the American circles that 
Pakistan was willing to give foodgrain.*? 
to InrJia but India was reluctant to 
take them?

Dr. Keskar: Some publicity of the 
sort that India would have no need 
for American foodgrains if it had 
accepted foodgrains from Pakistan 
was put out by some Pakistan sources. 
I am not aware of any other consistent 
Pakistan propaganda regarding this 
matter.

The Prime Minister (Shri Jawahaiv 
lal Nehru): As an hon. Member 
pointed out there has been a consider­
able increase in expenditure on publi­
city. Actually those flgures do not 
indicate much more than the fact tlrat 
we have a large number of Missions 
Which we did not have four years 
ago. Then we did not have any Mis­
sions at all and our publicity was 
practically in London or, may be, in 
Washington. Now we have a large 
number of Missions and small sums 
spread out total to a considerable 
figure. As a matter of fact, taken 
singly, it is not very much.

Shri V. K. Reddy: Is there any 
Publicity Branch attached to the Gov­
ernment of India to train the officers 
who are deputed to these foreign 
Embassies?

Dr. Keskar: The publicity officers 
of the Government of India are 
trained. Quite a member of them are 
from the Information Department here 
and they are experienced officers in 
the matter of publicity. The others 
who are taken are recruited from ex­
perienced journalists. It is one of the 
qualifications for their appearance 
before the Public Service Commission.

I ndustrial T argets

*̂ 4024. Shri Kesava Rao: (a) Will the 
Minister of Commerce and Industry be
pleased to state to what extent it has 
been possible to achieve the industrial 
targets of production in the year 1950?

(b) In such cases where targets have 
not been achieved, what are the 
principal reasons for the inability to 
do so?

The Minister of Commeree and In­
dustry (Shri Mahtab): (a) and (b). I
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would Invite the hon. Member's atten­
tion to the answers given by me to 
Starred Questions No. 2345 on the 
20th March, 1951, and No. 897 on the 
14th December, 1950. The statements 
laid on the Table of the House in 
connection with these questions 
contain the information now asked 
for.

F erro -M anganese

M025. Shri Sidhva: (a) Will the 
Minister of Commcrre and Industry be 
pleased to state whether a factory is 
to be started in Orissa by a foreign 
Arm to smelt ferro-manganese?

(b) If so. what is the name of the 
firm, composition of directors and the 
paid-up capital?

(c) Have they approached Govern­
ment for help?

(d) Has the scheme been examined 
and if so. with what result?

(e) What quantity does the firm 
Intend to produce?

(f) How much of it will be exported 
and how much will remain in India for 
local consumption? -

The Minister of Commerce and In­
dustry (Shrl M ahtab): (a) and (b). 
Negotiations have been successfully 
completed between the Government of 
India and the Brainard International 
Company of U.S.A. for setting up a 
ferro-manganese plant in India. The 
location of the p'ant, the composition 
of the directors and the capital have 
yet to be flnalised.

(c) Yes. Sir.
(d) Details of the scheme are being 

worked out by the Technical Advi.sers 
of the Company.

(e) 25.000 tons per annum.
(f) These are yet to be determined.

Shri Sidhva: May 1 know whether 
this firm the B rainard International 
Comnany of U.S.A. has got any agent 
In India? If so, what is his name?

Shri Mahtab: They have no agent 
here.

Shrl Sidhva: May I know whether 
the Government will make full in­
quiries about the status and financial 
position of this firm?

Shrl Mahtab: All inquiries were 
made and an agreement has been 
arrived at,

Shrl Sidhva: May I know the terms 
of the agreement whether the capital 
will be Invested by the concern wholly 
or partly by them and partly by 
Government?

Shri Mahtab: At present the Com­
pany is prepared to m eet the fall 
am ount of the capital of one million 
dollars but according to the agree­
m ent the Government of India have 
reserved to themselves to invest 10 
per cent, of the capital and also a 
certain percentage will be allowed to 
the Indian investors to invest.

Shri Sidhva: May 1 know w hether 
the entire capital will be invested by 
this concern or is it correct tha t an 
Indian firm volunteered to invest the 
capital but was refused?

Shri Mahtab: T hat is not correct. 
As I have said. th,ey are prepared to 
provide the entire capital required for 
the p lant but a provision has been 
made for participation of Indian 
capital, if forthcoming up to the 
extent of 49 per cent, and the Govern­
ment of India will be allowed free cf 
charge 10 per cent, of the subscribed 
capital and they will be represented 
in the Board of Directors.

Shri Sidhva: May I know when the 
agreement will be flnalised?

Shri Mahtab: A few months back.
it has been finalised and the details 
are now being worked out.

Shri Sidhva: May 1 know when th«
factory will be started and when 
completed?

Shri Mahtab: In September this 
year, and completed some time next 
year.

Shri M. L. Gupta: In answer to part
(f) of the question, the hon. Minister 
stated that these are yet to be deter­
mined. Will it be the choice of the 
Company or will it be the choice of 
the Government. Will the exports bo 
allowed after meeting the demands of 
the country, if at all exported?

Shrl Mahtab: The firm will be <ub- 
iect to the law as any other firm here. 
Therefore, imports and export \vill 
depend upon the licences they receive 
from the Government. This entirely 
rests with the Government.

Dr. Deshmukh: Is Madhya Pradesh 
being considered for location of a 
factory simultaneously with Orissa?

Shri Mahtab: There Is no question 
of any Province. All areas where 
manganese ore is found will be con­
sidered for this purpose.

Dr. Deshmakh: I said for tlw 
estabUshment of the factory.

Mr. Speaker: Next question.
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P aper  M il l  in  the  H im alayas

•4026. Shri M. Naik: (a) WUl the 
Minister of Commerce and Industry be
pleased to state whether the Govern­
ment of India have requested the U.N. 
Food and Agriculture Organization to 
lend them experts to advise them on 
getting up a paper mill in the 
Himalayas for manufacture of news­
prints in particular and if so, with 
what results?

(b) When is the preliminary work 
expected to start?

The Minister of Commerce and In­
dustry (Shri Mahtab): (a) The Gov­
ernment of India have asked the Food 
and Agriculture Organisation to send 
them an expert to advise on the 
manufacture of newsprint from 
Himalayan spruce and fir.

(b) The expert is expected to cime 
to India in August, 1951.

Shri M. Naik: May I know what is 
the exact nature of t’.ie advice that 
these-Experts are supposed to impart?

Shri Mahtab: They will select the 
site, and also they will advise the 
Forest Department here as to how to 
make logging, as they say, of this 
kind of wood.

Shri Kamath: In addition to this 
news-print project which is under 
consideration, is there any other plan 
or proposal before Government to 
start other Himalayan industries?

Shri Mahtab; That is not known to 
me; perhaps that is known better to 
the hon. Member.

Shri Kamath: Had I known, I 
wouldn’t have asked the Minister.

Shri M. Naik: May I know whether 
in this connection other existing paper 
mills have not been considered as 
capable of starting such news-print 
manufacture?

Shri Mahtab: First of all, the 
difficulty here, according to our forest 
officers is this;—although what they 
call Himalayan ftrs are suitable for 
the manufacture of news-print, the 
diffWulty of extraction of timber from 
the steep hills stood in their way in 
the past. Therefore, they have Msked 
the advice of this organisation in this 
particular matter. As soon as this is 
done, the manufjicturing part will be 
left to the Indian firms or some others. 
The technical advice is needed- on this 
particular point only.

T echnical A ssistance

•4027. Shri M. Naik: Will the PHme 
Minister be pleased to lay on the Table 
of the House a statement showing i.i 
what shape and form India has upto- 
date been in receipt of help from the 
U.N.O. or other countries under the

Point Four Programme for providinf 
technical assistance to under>deveiop- 
ed countries?

The Deputy Minister of External 
Affairs (Dr. Keskar): Technical assist­
ance under the Pomt Four Programme 
is received only from the Government 
of the United States and not frpm any 
other country or agency. Tlie essential 
purpose of that Programme is to pro­
vide such elements of American 
technical “know-how’* and experience 
as may be available and useful in 
contributing to the general economic 
development of the country. The 
technical assistance that is to be made 
available under this Programme 
would normally be in the nature of 
experts for particular projects and for 
training facilities in the United States 
for similar purposes. We have for- 
^̂ fcirded our list of requirements to 
the Government of the United States. 
Five experts have already joined and 
a few others are expected to arrive 
shortly. So far no trainees have been 
sent. Since the Government of the 
United States are considering each 
demand separately, it will take some 
time before the final availabilities to 
India are known. ,

Shri M. Naik: May I know whether 
In return for the receipt of this tech­
nical assistance, India has to dis­
charge any obligations?

Dr. Keskar: No, Sir.
Shri R. Velayudhan: May I know

whether, before getting these foreign 
experts, Government usually enquire 
whether such experts are available in 
India?

Dr. Keskar: My hon, friend has 
forgotten that we are not paying for 
these experts. Tiie Agreement is that 
the U.S.A. arranges for their coming 
here and going back. We only pay the 
local expenses for them.

Dr, Ram Subhag Singh: May I know
the nature of the work which is being 
done by these five experts who have 
come to India under Point Four Pro­
gramme, from the U.S.A.?

Dr. Keskar: I am unable to give 
the names and the work of the five 
experts who have come. I have not 
got the information.

Shri R. Velayndhan: From the
answer given by the hon. Minister, 
may I know whether we have not got 
the option to select those experts from 
any country as we like?

Mr. Speaker: I think that was 
replied to before.

The Prime Minister (ShH lawabai^ 
lal Nehru): May I point out to the 
House, Sir. that only such persons as 
are asked for by us are sent and only
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such persons are asked for as are 
needed and cannot be found here. The 

^difflculty here is, the subjects are so 
large. The general subjects for which 
specialists have been asked for have 
been Irrigation, Multi-purpose Develop­
ment schemes, Geological Survey, 
Agriculture; and allied subjects, Com­
munications, Public Health, Transport, 
some , in regard to industry and 
labour: it is not the whole branch, 
but special parts of these subjects. 
There are two parts: there is the Ex­
perts part; there are trainees who' 
may go from India and then come 

ioack.
D isplaced  P erso ns  pr o m  E ast- 

B engal

*4«28. Shri A. C. GuHa: Will the
-Prime Minister be pleased to state:

(a) whether there have been reports 
,.of new displaced persons having come
East Bengal, during the months of 
March and April. 1951; and

(b) if so, the average or approximate 
.daily or weekly number of such dis- 
4)laced persons and the reasons for this 
influx?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b). 
Government have received no reports 
-of new displaced persons having come 
.out of East Bengal during the months 
of March and April, 1951, nor do the 
figures of movement of Hindu pas­
sengers, by train from East Bengal to 
West Bengal show any increase during 
the period mentioned by the hon. 
Member. A statement showing the 
weekly figures of arrival in West 
Bengjal of Hindu passengers from East 
Bengal during the months of February, 
March, and April is laid on the Table 
of the House.

STATEMENT
of H indus who came from  
West B m gal by tra in  dur- 
of February, M arch and

Number
39,659. 
39,455. 
36,925. 
37*633. 
37,090. 
35,325. 
36,961. 
32,7Z3,
:U.220. 
29,081.
24 9^2. 
29,340. 
30,668. 

Total: 4,44,031.
(During the same period 4,96,922 

Hindus went from West Bengal to 
Bast Beoftl.

Thr n'*mbfir 
BaM B m gal to 
ing th t months 
A p r il, 19M .
For the week ending

4.2.51
11.2.51.
18.2.51.
25.2.51.
4.3.51.
11.3.51.
18.3.51.
25.3 51.
15.4.51.
8.4.51.
1.4.51.
22.4.51.
29.4.51.

Shri A. €. Gmha: May I know if 
the Government has any knowledge 
whether out of the 4,40,000 arrivals 
there were any refugees, and if go how 
many?

Dr. Keskar: We have made what 
we call test checks sometimes to find 
out the percentage of refugees. We 
do not gather figures of all the pas­
sengers who come and say that they 
jjfre refugees. But, these percentages 
vary considerably. It will not be possi­
ble to give a fair average by three or 
four test checks. For example, on one 
day it is 26 per cent.; on another day, 
it is only 9 per cent.

Shri A. C. Guha: May I know if 
the attention of the Government has 
been drawn to reports published in 
some Calcutta papers that during the 
last three or four weeks there was a 
rush of refugees and there was an 
accumulation of refugees at Sealdah?

Dr. Keskar: Government’s attention 
has been drawn to this report. As I 
said, our verification of facts shows 
that the reports are a little exagge­
rated.

Shri Kamath: Is it a fact that all 
the Muslims who migrated from West 
Bengal to East Bengal during the 
disturbances last year have by now 
returned to West Bengal?

Dr. Keskar: I won’t be able to give 
the percentage; a large majority of 
them have returned.

Shri Deshbandhu Gupta: May I
know whether the figures given by 
the hon. Minister also tally with the 
figures of the Pakistan authorities, be­
cause, in the past, there has been 
great disparity between their figurf»s 
and our figures?

Dr. Keskar: The figures t^at we 
have placed on the Table of the House 
are first of all figures of Railway 
travellers. I have not got comparative 
figures of Pakistan; I will try to find 
out.

Shri B. K. Das: May I know whether 
the hon. Minister is aware that during 
the last three or four weeks, several 
hundreds of refugees who arrived at 
Sealdah have been taken to the transit 
camp at Ranaghat as displaced per­
sons?

Dr. Keskar: It may be; I will have 
to make enquiries about it.

Mr. Speaker: The Question-hour is 
over. Now Mr. Alva’s request for a 
statement from the Prime Minister.
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Short Notice QaestloH aad Answer
E m erg en cy  F ood A ssista n ce  fr o m  

THE U nited  S tates

Shri Joachim Alva: Will the Prime 
Minister be pleased to state what ihe 
present situation is in respect of the 
emergency food assistance from the 
United States and the Government of 
Ind ia’s position in regard to it?

The Prime Minister (Shri Jawahar-
la l N ehru): Sir, there are two United 
S tates Bills to give emergency assist­
ance in the shape of foodgrains to 
India; one was introduced in the 
Senate and the other in the House of 
Representatives. Both Bills have 

lundergone considerable changes since 
they were originally introduced. One 
of these revised Bills has been pro­
posed by the Senate Committee on 
Foreign Relations, and the other by 
the Foreign Affairs Committee of the 
House of Representatives.

The Senate Bill allots 95 million 
dollars for grain purchases in the 
<’urren t year, that is the year ending 
Ju n e  30, 1951, and authorises the ap­
propriation of an additional sum of 
)̂5 million dollars for the fiscal year 
ending 30th June, 1952. This second 
p art of the aid, however, shall not 
be made available until after further 
action by tire Congress.

Both parts are divided on a fifty- 
fifty basis, half being a grant and half 
on credit terms as provided in Section 
iii(c)(2) of the Economic Co-operation 
Act of 1948, as amended.

Assistance in terms of the Bill will 
be available only after an agreement 
is entered into between India and the 
United States. It proposes that this 
agreement should contain certain 
undertakings ensuring distribution of 
food without discrimination, publicity 
to the assistance furnished by the 
United States, and permission for 
persons designated by the United 
States Government to observe the dis­
tribution of supplies in India.

The House Committee Bill provides for 
emergency food relief on credit terms 
only in acordance with the provisions 
of Section iii(c)(2) of the Economic 
Co-oDcrntion Act of 1948. as amended. 
I t authorises provision of a sum not 
exceeding $190 million for the fiscal 
years 1951 and 1952. Repayment of 
this loan includes payment in goods 
under such terms and in such quanti­
ties as may be agreed to between the
E.C.A. Adm inistrator and the Govern­
ment of India. E.C.A. loans are 
generally for a period of 33 to 35 years 
at an interest rate of 2i per cent, on 
unpaid principal with semi-annual 
interest payment. In the present case.

it is proposed tha t the interest pay­
ment will begin on June 30, 1952, and 
the payments on principal some years 
later, which may be from five to eight 
years.

Such conditions as are attached to 
either of tnese Bills are the usual 
term s embodied in the U.S.A. legisla­
tion providing for economic assistance 
to foreign countries. In the Senate 
Bill there are certain conditions, which 
do not find a place in the House Bill, 
and much would depend upon the 
m anner of implementation of these 
conditions.

There is a reference to our supply­
ing various kinds of materials to the 
U.S.A. in part paym ent for the grain 
supplied. We shall gladly supply such 
m aterials as are available in India 
and can be spared by us. But I should 
like to make it clear that it is a 
fundamental part of our foreign policy 
that such material as is particularly 
related to the production of atomic or 
like weapons should not be supplied 
by us to foreign countries.

In our view, there are no political 
or discriminatory conditions attached 
to these two Bills and, therefore, there 
can be no objection on this ground to 
our acceptance of either of them. 
While the form in which assistance is 
given to India is a m atter for the 
U.S.A. to decide, we would prefer the 
terms embodied in the House Bill, 
which are simpler.

I should like to express our grati­
tude to the Government of the United 
States for the efforts they have made 
to send foodgrains to India. I should 
also like to express our deep apprecia­
tion of the many messages as well as 
offers of material help unofficially 
received from many citizens of the 
United States.

Shri Kamath: Sir. wag it a short^- 
notice question? Can we put any 
questions?

Mr. Speaker: No. It was a request 
for a statem ent from the Prim e Minis­
ter, in the form of a short-notlce ques­
tion. In the case of such long state­
ments or replies, the practice is by 
now, I believe very well crystallised 
that, the hon. Members will first study 
the statem ent and then table questions.

WRITTEN ANSWERS TO QUESTIONS
C loth ALLOTMiirr

«401f. Shri B. R. Bha«mt* Will the 
Minister of Commerce and Indwtrr be
pleased to state:

(a) the allotments of cloth made to 
different Stat^F in the first four months
of the year 1951;
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(b) the production of cloth in the 
first four months of the year 1951; 
And

(c) the export of cloth in the first 
four months of the year 1951?

The Minister of Commerce and In­
dustry (Shri Mahtab): (a) to (c). 
Attention is invited to my reply to 
hon. Member’s Starred Question 
No. 3764 answered on the 3rd May, 
1951.

♦ : w r

V '  i>'TT Pi? ;

( ^ )  »RTT ?n.vT?: «F> 

t  P T J m t V  ?R«T ar^^lf \" R ? T T f 

arqrfi a r r^  ^  ^  <rf)

f  fsRT *F 'F55^<PT ?rreff arfsRT ^ : R  

yt ’TT s  I

( ^ )  q ft 5 ?ft WT ^TTiTR
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(»r) uf? iftaprr fr l̂f
»I  ̂ I  5Tt ^  ^TTTfT «Flf

ft- a m i
^ 1 f?

C losing  down of S hops on account of 
C ontrols

[•4029. Shri Oraon: Will the Minis­
ter of Labour be pleased to state:

(a) whether Government are aware 
of the fact that on account of controls, 
a number of shop-keepers have had to 
close down their shops with the result 
tliat lakhs of people have been thrown 
out of employment:

(b) if so. whetlier Government have 
formulated any schcme to provide 
alternative employment to such unem­
ployed persons; and

(c) if no such scheme has been 
formulated, whether Government pro­
pose to formulate one or not?]

The Minister of Labour (Shri Ja r- 
Jivan Ram): (a) to (c). No cases 
where the shop-keepers had to close 
down their shops due to controls have 
been brought to the notice of Govern­
ment.

I nstallation  o f  S p in n in g  P lans

♦4030. Shri Kumbhar: (a) Will the 
Minister of Commerce and Industry ^
pleased to state w hether it is a fact 
that he m ads a statem ent at the Textile 
Conference held at Ahmedabad some 
days ago, rcEjnrdins the region-wise 
installation of small spinning plants 
and if so, have Government prepared 
any plan for installing such spinning 
plants?

rb) Do Government propose to give 
details of tha t plan?

(c) Is there any possibility of getting 
help from Government for such newly 
installed spinning plants organised on 
co-operative lines and if so, w hat help 
will it be?

The Minister of Commerce and In­
dustry (Shri Mahtab): (a) and (c). 
W hat I said was tha t if some parties 
come forth for installing spinning 
plants on co-operative basis for sup­
plying yarn to handlooms such requests 
will be considered on merits. There 
is no definite plan for this.

(b) Does not arise.

U. N. MiLrrARY O bser v er s  in  K ashmtr

•4031. Shri Sidhva: (a) Will the
Prime Minister be pleased to state who 
m aintains and pays the cost incurred 
by the headquarters of the U. N. 
Military Observers Team in Jam m u 
and Kashmir?

(b) Is the entire cost including rent 
and other incidental rharges borne ex­
clusively by tlie U.N.O. or by other 
Governments also?

(c) How many cases of violation of 
the cease-fire order were referred to 
this Military Observers Team?

The Deputy Minister of External 
Affairs (Dr. Keslcar): (a) and (b). As 
far as is known the expenditure is 
met by the United Nations Organisa­
tion. The expenditure on the board 
and lodging of the Observers while 
they are in Jam m u and Kashmir is 
borne by the Observers themselves. 
When, however, they visit forward 
areas they are housed and fed by the 
units or formations concerned and 
transport is provided free by the Army.

(c) 493, Most of these breaches 
were of a minor character and were 
subsequently rectified. Two of them
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are still uo ikr invcstigalion. ban the
United Nations Observers.

D blegaticw to B ttrma

*4«S3. Shri Sanjivayya: Will the
Prime MWsler be plea§ed to state 
whether the Indian Delegation to 
Burma has been entrusted with the 
question of the landed property owned 
by Indians in Burma in addition 
to ,tiegotiations for the purchase of 
food grains?

The Deputy Minister ol Bztenial 
Affairs (Dr. Keskar): No, Sir.

Cottage Industries B oard

- m i .  Bab« Gk>piiiath Singh: Will the 
Minister ci Commerce and Industry be 
^^leased to refer to the answer given to 
my Starred Question No. 3663 asked on 
the 26th April, 1951 regarding cottage 
industries and state:

(a) the duties and functions of the 
Cottage Industries Board;

(b) why the advice of the Board is 
not taken in making grants to States 
anri organizations for development of 
cottage industries;

(c) the various schemes for which
grants were given to States and organic 
zations during the years 1949>50 and 
196Ĉ .51; and ,

(d) whether the schemes referred to 
in part (c) above were approved by 
the Government of India without 
raferance to the Cottage Industries 
Board or whether the advice of the 
Board was obtained before the Gov­
ernment accorded their approval te 
the schemes?

The Deputy Minister of Commerce 
M d ftidvstry (Shri Karauurfcar): (a)
The functions of the Cottage Industries 
Board are:

(i) To advise and assist Govern­
ment on the organlzati' n and 
development of cottage and 
small-scale industries, and 
function as an executive body 
exercising executive functions 
through the Executive Com­
mittee.

(ii) To examine and advise bow 
cottage and small-scale indus­
tries can be coordinated with 
large*ecale industries.

(iiij To examine the scheme of 
the State Gk>vemments for 
the promotion of cottage and 
small-scale industries and to 
assist in co-ordinating them.

|iv) To advise tbe Government 
on the marketing of the pro­
ducts of cottage and small- 
scale Industries in India and 
abroad.

83 P.S.D.

(b> The advice of the Board* could 
not be taken as it meets only once 
in a year and the schemes for financial 
assistance came at different times from 
different States and the grants had to 
be made before the expiry of the 
financial year.

(c) A Statement is laid ou the Table 
of the House. (See Appendix XXIV, 
annexure No. 40.}

(d) The schemes were approved by 
the Government of India without 
reference to the Cottage Industries 
Board.

L ight Soda A sh (P rices)

Shri S. N. Stiiha: (a) Will the 
Minister of Commerce and Industry be
pleased to state whether the Govern­
ment of India have recently revised tiie 
price of Light soda ash imported by 
the I.e.I. and if so, what are tbe pre­
sent prices sanctioned by Government, 
pxgodown, or F.O.R., Bombay. Calcutta 
and Madras?

(b) What is the price sanctioned by
Government for Magadi soda ash?

(c) What is the price allowed to the 
two Indian factories at Dbaran^dhara 
and Mithapur?

(d) What distribution charges are 
allowed to the Indian factories and the 
l.C.I. under the revised prices?

(e) Is any subsidy given to the 
Indian manufacturers by Government?

The Deputy Mtaiisler ef Commerce 
and iBdustry (Shri Karm arluir): (a)
and (b). Yes. Revised maximum prices 
were notified on 19th April, 1951 for 
Light and Magadi soda ash imported 
by the I.C.I. A copy of the notifica­
tion is laid on the Tal;^ of the House. 
I5cc Appendix XXIV, annexure No. 
41.]

(c) The maximum prices allowed 
for Indian soda ash with effect from 
15th January, 1951 are also included 
in the notification referred to against 
parts (a) and (b) of the question, 
^ e  question of revising these prices 
is now under consideration.

(d) These are given in the notifica­
tion mentioned against parts (a) and
(b) of the qtiestion.

(e) A subsidy of rupee one per 
cwt. is payable to indigenous producers 
on salM made by them at the fair 
selling price reconunended by the 
Tariff w a rd  viz. Rs. 16/13/- per cwt. ex­
works. The actual subsidy will there> 
fore depend on actual sales prices 
before control and the level of con­
trolled prices thereafter.
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F aczlities fo r  W o r k e r s  in  T ex tilb  
M ill s

(289. Shri Khaparde: (a) WiU the
Minister of Labour be pleased to state 
whether Government propose to frame 
legislation whereby workers of cloth 
mills might be able to enjoy such 
facilities as provident fund, life 
insurance etc.?

(b) Are these and similar other 
facilities available at present to the 
workers of any privately owned or 
Government owned factory?

(c) If so, which are those factories, 
where are they situated and what is 
the number of workers thus benefited^ J

The Minister of Labour (Shri Jag- 
Jivan Ram): (a) and (b). The atten* 
tion of the hon. Member is invited to 
the answers given to parts (a) and
(b) of Starred Question No. 2882 on 
the 6th April, 1951. No scheme for 
providing life insurance for ir dus- 
trial workers is under consideration. 
Welfare facilities at present available 
to workers are summarised in Chapter 
VIII of the Indian Labour Year Book, 
1940-41).

(c) A statement giving the avail­
able information so far as Provident 
Fund Schemes are concerned is 
attached. Apnendix XXIV, an-
nexure No. 42 1 Information regard­
ing other welfare facilities may be

found in Chapter VIII of the Indian 
Labour Year Book 1948-49.

^^0. u n i  : TOT

( ^ )  ^  a a g  f i ?  fsTFiJT-

ffo rff % 5ft f^PTfrer
«T<f̂  Fifir ^

*iw?rT W( v r4  if ;

( « )  ^  r«F*nfqcr 
ifw r fflpT % «rclf ^  «WFTr

»rf t  er̂ rr U H t  ^
^fW ff Tt jsT̂ rfPtW ftniT «rr ;

(«r) w  T t f j m  ^
^ r r f t r

fip5pft 1 f i r a j f l  fW  
^  v r  f ^ ^ r r  t ;

(«i) TT?P<5rff ^  f t r f
vnrf?O T pPT r’m i  ;

(» )  ^  ^  3ft i r t  ir» 

# « p r T f ;

( ^ )  fK^I fF ifn ??  ^
ifl 3ruTjr«r ftifr^ ierr t a n n r  

^  «Ti5rr i  ?

D isplaced  H a rija n s  R eh a biu ta tig h  
B oard

[290. Shri Khaparde: Will the Minii- 
ter of Rehabilitation be pleased to 
state:

(a) what work has been done by the 
Displaced Harijans* Rehabilitation 
Board that w'as set up for the rehabili* 
tation of those displaced Harijans wha 
have migrated from Pakistan;

(b) th‘ number of displaced Harijans 
who have been provided with houses 
and the scope of rehabilitation for the 
year 1951;

(c) the amount of money which has 
been given as loans by this Board to 
Hari.i^n fomili#'s and the amount in* 
tended to be given in future:
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(d) the number of Harijans who 
have so far been provided with work;

(e) the number of those who are stiU 
without any work; and

(f) whether they are glren any 
training in some handicraft or they are 
provided with work only?]

The MinUrter of SUte for RehabUl- 
tation (Shri A. P. Jain): (a) The Dis­
placed Harijans* Rehabilitation Board, 
which was set up in June, 1949, has 
been assisting displaced Harijans in 
securing housing accommodation, allot­
ment of agricultural land, rural and 
urban loans and employment The 
Board also organised a number of co­
operative societies and co-operative 
groups otf displaced Harijans.

(b) Separate figures regarding 
houses allotted to displaced Harijans 
are not available. However, the Dis­
placed Harijanb Rehabilitation Board 
assisted about 3986 displaced Harijan 
families in securing housing accom­
modation including mud huts and 
tents. As regards the programme for 
1951 for provision of housing accomr 
modation, schemes have already been 
sanctioned for the construction of 
about 996 houses for displaced Hari­
jans in Bombay, Ahmedabad, Ajmer 
and Beawar and the work of construc­
tion has already been started by the 
Board. A scheme for the construction 
of 352 houses in Delhi is also imder 
consideration

(c) Loans are granted by State
Governments and not by the Displaced 
Harijans’ Rehabilitation Board. The
total amount of loans which the Board 
has helped displaced Harijans in
securing is Rs. 42,62,700. Of this rural
loans amounted to Rs. 37,50.100 and
urban loans to Rs. 5,12,600. No amount 
has been specifically earmarked for 
being given as loan to displaced Hari­
jans as they are entitled to get loans 
like any other displaced persons under 
the general schemes sanctioned by the 
Ministry of RehabiUtation.

(d) The total number of displaced 
Harijans who have secured employ* 
ment with the assistance of the Board 
is 2,177.

(e) Information is not available aa 
the number of displaced Harijans who 
have been able to find work through 
their own efforts is not known.

(f) No training-cum-work centres 
have been started exclusively for dis­
placed Harijans. They also receive 
training and are provided with work 
where possible along with other dis­
placed persons in such centres.

G a te s  or S o m n a tb  T em p le

291, Shri A. C. Gnha: Will the Prlma 
Minister be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the report 
published in news-papers that the 
Afghan Government have expressed 
their desire to return the gates of the 
Somnath Temple taken by Mahmud 
of Ghazni;

(b) if so, how far it is true; and
(c) whether there has been any 

correspondence between the Govern­
ment of India and the Government of 
Afghanistan?

The Prime Minister (Shri Jawahar* 
ial Nehru): (a) Government have 
seen many press reports to this effect 
mostly originating from Pakistan. It 
was also quoted by the Pakistan 
R adia

(b) There is absolutely no truth in 
the report. It was contradicted by the 
A fg h an  Ambassador in  Delhi. The 
contradiction was broadcast by the 
A fg h an  radio, th e  All India Radio a n d  
circulated by P.T.I. The whole story 
about the gates of Somnath Temple is 
without foundation.

(c) There has been no correspon­
dence between the Government of 
India and the Government of Afghanis 
tan on this subject
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V-36 A.M.

REPRESENTATION OF THE
PEOPLE (NO. 2) BILL—contd.

H r. Speaker: The House will now 
continue the consideration of the 
{f ll wing motion moved by Dr. 
Ambedkar yesterday:

‘That the Bill to provide for 
the conduct of elections to the 
Houses of Parliament and to the 
House or Houses of the Legis­
lature of each State, the quali­
fications and disqualifications for 
membership of those Houses, the 
corrupt and illegal practices and 
other offences at or in connection' 
with such elections and the deci­
sion of doubts and disputes aris­
ing out of or in connection with 
such elections, as reported by the 
Select Committee, be taken into 
consideration:”

Prof. K. T. Shah (Bihar): When the 
House adjourned yesterday, 1 was 
referring to the desirability of having 
this legislation, when passed, pub­
lished in the national language of 
India, Hindi, and in the principal 
languages of this country as men­
tioned in the Constitution. If the 
purpose of a legislation like this is— 
and I am sure no one will question 
that—the presentation to the mass of 
the people, to the electorate, to the 
sovereign people of this country and 
enabling them to exercise properly
110 P.S.D.
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their right as citizens of this country 
and to choose properly their repre­
sentatives in the legislatures, then it 
cannot be emphasised too strongly 
that they should at least know what 
machinery they are working, how it 
operates, for whom they are voting, 
what are the rules and regulations 
which guide them in this matter, 
what are the functions assigned to the 
several officers concerned, what are 
the offences, if any, they should guard 
themselves against, and so on.

One of the last interruptions that 
took place yesterday while I was 
speaking on this point was with 
regard to the question of time. It 
was urged that there is now no time 
to do this sort of thing. I am afraidi, 
these difficulties are raised by people 
who do not fully appreciate the value 
of preparing the electorate, and explain­
ing to the voters the problems that 
are placed before them and the great 
responsibility they shoulder of sending 
proper representatives to Parliament 
or to the legislatures of the States. 
Speaking for myseir—and I hope the 
House will agree with me—we should 
not grudge the time required to do 
this work, if we are to do it properly.

I hope no one would raise the ether 
difficulty of expense. I say this be­
cause no expense can be too great, if 
you wish to educate the people pro­
perly in the matter of properly exer­
cising their right of voting. Their 
Judgment must be formed and that I 
venture to submit, is the purpose of 
such elections. The point was made 
in this connection, and I entirely agree 
with it, that the elections should be 
as cheaply conducted as possible. 
They should not be a burden to the 
nation disproportionate to the advant­
age gained. Later on, in my remarks.
I will come to this point again. Just 
now I am referring to this possible 
argument that there will be expendi­
ture invovled in accepting the sugges­
tion that I have made, namely, that 
the legislation shoul>5 be printed in 
Hindi and in the principal languages
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mentioned in the Constitution. I for 
my part do not think that the expen* 
diture would be too great, in propor­
tion to the supreme importance of this 
election. Not only is it necessary to 
print and publish in all the languages 
of India, as the Constitution requires, 
the text of the Bill, but also add such 
explanations as may be necessary and 
which are sometimes considered 
necessary even by experienced can­
vassers, agents and the candidates 
themselves. Lest this Bill should 
become a pitfall, or the legislation 
should become a source of confusion, 
it would be the duty of the Ministry 
of Information and Broadcasting, or 
other such agencies of publicity, to 
see in good time before the elections 
take plac& and tjbe legislation is put 
into operation, that the electorate is
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made fully aware of the complexitv 
of the legislation and the method, 
manner and machinery by which they 
are to exercise their choice.

The purity and the simplicity of the 
elections would be assured only if the 
electors themselves understand the 
gravity of the responsibility they are 
shouldering. 1 hope that this sug­
gestion of mine will not be turned 
down, but that some effort will be 
made to implement it. As usual, 
fol^wing the sa3dng that fools rush 
in where angels fear to tread, I 
have submitted an amendment, knowing 
tn advance the fate of it. (Inter­
ruption). Nevertheless, at the time 
when it comes up, I hope some assur­
ance will be given in that regard, 
which might make it unnecessary for 
me to press it to its usual end.

The point I would urge is whether 
you do in accordance with the 
mandate of the law, or on your own 
by executive authority, my purpose 
would be equally served, so •long as 
the largest possible number of the 
electorate is involved in the elections. 
It is not merely the written word that 
will carry the information to the 
masses. In this age of varied means 
of mass communications, we have t' 
machinery of the radio, broadcasting, 
the mobile vans, which can go from 
village to village and town to town to 
carry the message properly, and make 
the electorate fiilly aware of the task 
before them. If we use these suit­
ably, even the fact of mass illiteracy 
in our country today will not stand In 
the way.

Another point was made in the 
course of the debate by the hon. 
Movei himself, when he was speaking 
on tho disqualifications introduced in 
this measure. I will speak ' on the

qualifications and disqualifications 
later on. But the one parti­
cular remark of his which struck 
me was this. We do not wish 
Parliament to be representative of 
only some sections of the people; it 
should be representative of all the 
shades of opinion or the people &s a 
whole. Speaking for myself, I would 
suggest that the method we have 
adopted in our Constitution and the* 
Bill does not guarantee that this 
House will be a real mirror or reflec­
tion of the various shades of opinion 
prevailing in the country, proŝ ided 
each of them is in a sufficient quanti­
ty. That can be achieved only if 
you had adopted the device of pro­
portional representation and not the 
methods of siMle member consti­
tuencies with distributive and cumu­
lative voting, which I think would not 
cater for a really fair and proper 
election, so long as you have single 
member constituencies and distribu­
tive voting. Unless and until you 
give a chance even to a substantial 
majority by means of larger mu:ti- 
member constituencies, with cumula­
tive voting, you will always enable a 
bare majority to secure a dispropor­
tionate representation in the House. 
Even if you would not accept the 
proportional vote by single transfer­
able vote, you would be giving a better 
chance. 1 have submitted an amend­
ment on this matter. Of course, I do 
know its fate (or perhaps 1 do) and̂  
therefore, it is not necessary for me to  
speak at greater length at this stage.

People do speak of their desire and 
willingness to hold these elections as- 
freely and fairly as possible. If you 
from the beginning or ab Initio start 
in such a ntanner that the prevailing' 
majority opitilon will get a dispropor­
tionate advantage in the actual pro­
cess. this desire that all shades of 
opinion will be represented would 
become somewhat hollow.

“ I come now to the question of the 
specific provisions regarding quali­
fications and disqualifications. So  
far as the qualifications are concern­
ed, I am afraid no positive qualifica­
tions are laid down in the manner I 
would desire. A few months ago I 
had the honour to move a resolution 
in this House, demanding that some 
gualifications be laid down. At that 
time those In authority observed a 
somewhat sphinx-like attitude, and did 
not commit themselves in any way as 
regards the provision of positive 
qualifications for membership to this 
House.

A distinction has been drawn, and 
I  think rilThtly, between the r l ^ t  to



Representation of the 10 MAY 1951 PeojAe (No. 2) Bill

offer oneself as a candidate, and the 
ri^ t to continue to be a member in 
the House. At the point where one 
offers himself as a candidate I personal­
ly hold the view, ven̂  deimiiely, that 
there must be certain positive quali­
fications which are necessary to ensure 
that the business of the legislature— 
which, under the theory of the Consti­
tution, as also the responsibilities 
entrusted to it, is sovereign—is done 
by people who possess some guarantee 
of suitability for the task they are 
called upon to discharge.

It is in this context that I would 
desire certain definite qualifications 
to be laid down and I am quite pre­
pared to suggest now those qualifica­
tions. At the time I moved the reso­
lution, it was not my purpose to lay 
down any definite qualifications. I 
was inviting the Government only to 
accept the principle that it was desir­
able to have some qualifications, and 
left it to the authorities concerned to 
suggest them; and il they were accept­
able to ’ the House, the House might 
give them legislative form or other 
ai'thoritative form which fhey 
thought proper. That» unfortunately, 
was not accepted. At this time, it 
is necessary to introduce these defi­
nite qualifications, because there is 
no later opportunity possible wherein 
we might be able to introduce those 
qualifications.

One of the qualifications I would 
like to lay down in regard to this is 
that those who have served in some 
capacity in public bodies should, of 
course, be qualified. The Constitu­
tion lays down certain definite, posi­
tive qualifications, like citizenship of 
India, age of discretion qualifying a 
person for voting, etc. The others 
are lefi to Parliament to enact. Here 
is an opportunity when we can do so. 
1 submit that those who have been 
at any time in the past members of 
public bodies, like the legislature in 
the Centre or in the States, and even 
public bodies like municipal corpora­
tions, district boards, town councils, 
village panchayats, should be regarded 
as qualified for this purpose; That 
very experience has some guarantee 
or assurance that the person who has 
passed through that stage would be 
competent to handle matters of this 
character, in fitness and propriety. It 
is, therefore, but right and proper 
that they should be qualified to take 
up these responsibilities. It was not 
merely a humorous hit when some­
body, criticising privately my motion 
of last time, pointed out to me that 
the grave mistake committed by me at 
that time was to leave out present

Members of Parliament, and, therefore, 
tney voted against me. I am not 
cynical enough to believe it; but, at 
the same time, lest that should be 
really a mistake, I am quite ready to 
repair the fault, and to assure that 
those at any rate who are or have been 
members ol a legislature will not be 
disqualified, however much they may 
show themselves now to be not quite 
qualified for the purpose. Their past 
experience would, to me, be a good 
guarantee that in future, at any rate, 
they would be responsible Members 
knowing the responsibilities and dis­
charging them to the best of their 
ability.

I have included not merely member­
ship of a legislature as qualifying for 
this purpose, but 1 have included also 
membership of other public bodies, 
like municijSalities, universities, and 
others of that kind which also give 
them this experience of public business* 
and therefore give an assurance of 
their ability to handle their responsi­
bilities properly.

There is another reason why I include 
this membership as some even greater 
qualification—without any disrespect 
to this House—which I think ought to ' 

^be valued very fully, and that is that 
most of these, I am speaking subject 
to correction but in my opinion most 
of these, are voluntary public servants. 
The idea, the doctrine of voluntary 
public service, social service, is so 
Important, in my mind, and the very 
mentality of an obligation to render 
public service free of charge is so 
valuable in a democratic set-up that I 
think we cannot value it too highly and 
therefore we ca*inot give it too great 
an importance.

Here is one way by which we show 
our appreciation of such public service. 
The other day I think it was the Prime 
Minister himself, who, speaking in 
some connection—I think it was in 
regard to the scarcity of food at pre­
sent—insisted that students in schools 
and colleges, and others of that kind, 
should be required, even before they 
got their degrees, even before they are , 
allowed to take their degrees, to do 
some public service which is acceoted 
as a real qualification to make them 
social animals, to make them fit for  ̂
the service of the country. •

Shri Kamath (Madhya Pradesh): 
Animals?

Pw>f K, T. Shah: Human beings are 
also animals.

Shri Kamath: Higher animals.
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Prof. K. T. Shah: I have insisted 
upon this doctrine, I have reconunend- 
ea this doctrine wherever and when­
ever I had an opportunity to do so, 
whether in educational institutions 
like universities or in public com­
mittees like, for instance, the Bihar 
Educ;»tional Reorganisation Committee 
where I had the honour to preside 
and where I have recommended offl- 
cialJy that no degrees, no certificates, 
no diplomas should be awarded until 
at varying stages in their educational 
career individuals have rendered, to 
the satisfaction of the authorities 
appointed in that behalf, social 
service of some kind free of charge. 
Whether that social service is in Uie 
matter of removing illiteracy from 
ihe country, or in regard to public 

1 health, or in regard to any other part 
I tfcat the present society requires it 
I does not matter, provided that in 
I  accordance with one’s talents and 
; aptitudes one is able to and one is 
' uiade to render such public service.

I think that ought, by itself, to be 
a good qualiflcation for work in a 
place like this, or in legislatures in the 
States. The attitude—I am sorry to 
have to mention it— t̂herefore, which 
looks upon status of this character as 
opportunities of aggrandizement, or 
somewhat of a mercenary nature, 
should be discouraged and minimised 
if not avoided altogethec, and the old 
Ilnglish practice of parliamentary 
duties being perfectly honorary be 
restored. It is said, and with very 
good reason, that a good deal of the 
real democracy or government of the 
English people by themselves was 
done through those Justices of the 
Peace, who were honorary officers, and 
remained in charge of the real local 
government of the country for some­
thing like 400 years or more. I am 
asking you here, in this House, formal­
ly and ofTlcially and statutorily to 
recognise the value of social service 
Tendered free of charge. And that 
need not be confined, in my opinion, 
only to students or in the student 
^tage; it should be expected of us all, 
that at some time or other, we have 
been willing to render and we have 
ĵctually rendered honorary public 

service, which, under the rules, or 
laws laid down for the purpose, is 
recognised to be public service for 
which we have no material gain for 
ourselves. I cannot repeat this too 
often that, in the age in which we are 
living, materialism is taking so great 
a hold on our minds-r-on the minds of 
the youth and the minds of the aged— 
tijat we forget that this is not an 
opportunity  to aggrandize ourselves; 
but that it \s—and the electors as 
much as the candidates must realise

it—that it is a very grave and 
serious responsibility that we are 
taking up, taking up with eyes open, 
which we should take up only after 
giving some proofs, after giving some 
assurances, that we are capable of 
treating these responsibilities truly 
as a privilege, which we have chosen 
to take upon ourselves because we 
have some fitness in the matter os our 
past record shows. I therefore 
suggest that amongst the positive 
qualifications you should lay down....

Mr. Speaker: Order, order. I find 
Members are consulting each ^ other 
more audibly than they should. Let' 
them hear the speeches, or allow at 
least those who are anxious to hear 
them to do so. Consultations may 
take place outside in the lobby, not 
here.

Prof. K, T. Shah: As I was just 
saying, I cannot emphasise too much 
the necessity of public social service 
being rendered free of charge, as a 
positive qualification for this matter.

#
If this is not enough, another sug­

gestion, which is perhaps not on the 
same level in my opinion, but which 
also would be some sort of a guarantee 
in the same direction, is having been 
a public servant,—even a paid public’ 
servant—in any Central or State 
Government or in a local government, 
or in semi-public bodies or corpora­
tions, like our universities. The very 
fact that you have been a public 
servant does make you see, first-hand 
as it were, the needs, difficulties or the 
requirements, of the administration. 
Well, we must be all aware that when 
we were agitating for our freedom, in 
opposition to the then prevailing 
regime, there was not that sense of 
responsibility upon us that we must 
have now. We were, therefore, pre­
pared to indulge in slogans, to 
indulge in demands, which we have 
now found ourselves, when we have 
come to power, to be difficult to 
implement. We are not able to give 
effect to them in the fullness and 
quickness with which we used to 
press them in those days of somewhat 
scant responsibility.

I would say, now, however, that 
that time is passed, that because we 
are no longer living in a regime under 
which the Indians had no chance of 
coming to effective power and making 
good their words, now is the time 
when no one should miss the responsi­
bility that is involved in the actual 
task of the Government of a country 
of this size, of this population, and 
even its day to day administration. 
The Opposition of today may be the
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Government of tomorrow; and, there­
fore, those who are inclined to be 
critical, those who are inclined to be 
very searching should also under­
stand that maybe they may them­
selves be called upon to make good 
their words.̂  *And if they have no 
knowledge, no experienct, no under­
standing of the difficulties with which 
the official world has to tackle, the 
real administrator has to tackle, then 
I am afraid their criticism would also 
run the risk of being unreal and per­
haps unhelpful.' Being myself a 
cpitic very often, I utter these words 
with all the sense of responsibility and 
understanding that I can cofnmand of 
the difficulties of those people who have 
the task of administration in their 
hands, and whom we are very easily 
led to criticise. They have, perhaps, 
their own difficulties which we do not 
understand. I, thereflore, suggiest 
that thos  ̂ who have been, and not 
are, servants of any public authority. 
Government or otherwise, should be 
also called for for this purpose*̂
10 A.M. ^

Lastly, in addition to these, there 
must be required of each candidate 

j for the Central Legislature, and each 
candidate also for the State Legislature,

: some knowledge of the official national 
' language or the regional language as 
' the case may be. I think it is but 
fair that those who come here should 
understand each other. They should 
speak in a language and in an idiom 
with which their fellow-members are 
also conversant, and should not utter 
things which are absolutely un-under­
stood by them. A knowledge, there­
fore, of the national language, suffi­
cient to read and write simply in that 
language and also, so far as the 
Centre is concerned, for the coming 
ten or twelve years, a knowledge of 
English, I would regard as necessary. 
Correspondingly in the States Legis­
latures, for any candidate I would 
regard the knowledge of the national 
language as necessary, as also the

i knowledge of at least one of Jthe pre- 
’ vailing regional languages in States 
: where there are more than one 
■ language. “

[M h. Deputy-Speaker in the Chair]

These States are ad hoc creations 
without any logical thread running 
through them. They have been 
created by administrative necessity by 
a foreign regime, which no 
compels us to maintain those ad hoc 
units, illogical, unsuitable and utter^ 
unsympathetic to the sections of the 
population which perhaps only mere 
accidents of history have made them 
join up with these units. I therefore

suggest that for the Central Legisia- 
ture, a knowledge sufficient to un<ier- 
stand, speak and write in the officiftl 
national language as also of Engliati 
should be required as a qualiilcation  ̂
and in the State Legislatures the / 
qualification should be a knowledge  ̂
in regard to the local regional langu­
age, at least one if not more, 
besides knowledge of the official 
national language of the country b^ing 
essential.

Lest I should be misunderstood, I 
am not in this case making any plea 
for reorganisation of the Provinces on 
a linguistic basis. This is not the 
time nor the place for that idea to be 
brought in. I am, however, making 
a plea for this: it is important,
essential and indispensable, in my 
opinion, that the legislators should 
talk in a language which their fellow- 
legislators understand, and, as. some­
times happens in this exalted place, 
let not people talk in a language 
which quiti a considerable section of 
their fellow-members do not under­
stand at all. This sort of thing is 
an anomaly of the past history which 
I hope will be avoided and ought to be 
avoided at the earliest stage.

The fact that we have got fifteen 
years in which to build up the Indian 
national language, namely, Hindi, to a 
stage at which it would be the medium 
of intercourse and the medium of 
expression and the medium of official 
conduct of business should not be 
regarded as a latitude, a long rope 
so to say, during which we may utterly 
neglect the possibility of building It 
up. -If you are earnest and sincere in 
the oesire to replace English by 
Hindi, if you are sincere in your pro­
vision in the Constitution that Hindi 
shall be your national language, if 
you are sincere in that, and if you 
mean hereafter to conduct your. 
business, whether legislative, executive 
or judicial, in that language, then you 
cannot begin too early. Here is a 
case in which I ask you, I invite you 
and the House, to agree with me that 
an amendment should be accepted by 
which the qualifications should include 
a knowledge of the national language 
in the case of a .̂candidate, both at the 
Centre and in the States. I hope 
this appeal will net fall on deaf ears, 
and I trust that the amendment I have 
suggested.....

Mr. Deputy-Speaker: Was not a
resolution stating that s me qualifica­
tions ought to be put in rejected by 
the House as being impracticable and 
impossible?

Prof. K. T. Shah: I have already
referred to that, and I submit that
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it is not too late—and it is not in my 
opinion irrelevant—at this stage to 
pnake that suggestion. It is for 
Government to accept it or not. I 
am only olTering my suggestions and 
I am also aware of the fate of those 
suggestions.

The Minister of State for Finance 
(Shri Tyagi); Does my hon. friend 
want to enforce some educational 
qualification?

Mr. Deputy-Speaker: He wants
linguistic qualification.

Prof. K. T. Shah: The hon. Minister 
of State will not be too much in a 
hurry to misunderstand. I am only 
saving that a knowledge of the 
national language is essential in addi­
tion to a knowledge of English. If 
the hon. Mr. Tyagi speaks so beauti­
fully, because I have heard him speak 
so many times in this House, either in 
Hindustani of Hindi or even English, 
then he can rest assured that he will 
he qualified whether he has passed 
nny t̂ »st or not.

Shri Rathnaswamy (Madras); On a 
point of information. I should like to 
know from the hon. Member as to 
what yardstick he would suggest by 
which knowledge can be measured.

Prof. K. T. Shah: I have given that 
yardstick. You will find it in the 
census regulations regarding literacy. 
There are various ways and means by 
which you can measure it, if you only 
have the will. Anyhow, I know that 
my suggestion can be Implemented. I 
do not want to take any more time 
of the House. I know that my amend- 
mpnf will be rejected.

The next point is with regard to 
disqualifications. Here I would like 
to state some particular things which 
have not been mentioned in this Bill 
and also not referred to in the Consti­
tution. There is one thing which I 
would like the House to consider very 
!?eriously in regard to membership, 
not candidature, and that is in connec­
tion with the in fiction on anybody of 
a communicable and contagious 
disease. While you are suffering, let 
us say, from leprosy or itch, which by 
mere contact is transmitted to your 
fellow-members, that is a matter in 
which both for safety and for public 
health it should be regarded as a 
disQualification.

When we were considering the 
articles in the Constitution which 
spoke of untouohability being abolish­
ed in all its fnrms, I had the hardi­
hood to give this illustration, and also

suggest the necessity of quarantine 
regulations for infectious or communic­
able diseases. At that time also, 
my suggestion was rejected. But 
the fact remains that the danger of 
contagious and communicable disease 
spreading by. contact is sufficiently 
serious even today for us to take 
warning and say that at least while 
such a disease is there it should -not 
entitle a member to sit in the House.

Shri Kamath: What about moral
lepers?

Prof. K. T. Shah: The moral lepers 
are impossible to deal with. I will 
not sit in judgment over the morals of 
other people; nor can I take it upon 
myself to do so, but I trust that 
perhaps, if my hon, friend will live 
much longer than I hope to do, he will 
raise the country to a level at which 
he may be able to introduce a. code 
of morals where these very intangible 
factors can be discussed.

Shri Hussain Imam (Bihar): There 
are Morarjis to do that today.

Prof K. T. Shah: We are not dis­
cussing Morarjis here. The point I was 
trying to establish* was the danger to 
the health of the members of the 
House from contagious disease. The 
disqualification should be confined to 
those who are suffering at the time of 

, election from such diseases. It can 
easily be certified. It is not a question 
of mere suspicion, as would be the 
position in the case of “moral lepers’'. 
It is not even a question of rumours, 
but it is a question of fact. Therefore, 
on certification that so and so is suffer­
ing from a disease of this character, it 
should be open to the authorities con­
cerned to exclude him from member­
ship at least for the time being. I 
repeat that I regard this disqualifica­
tion as very necessary for membership 
rather than for candidature.

In this connection, let me give an 
Illustration. A case has been brought 
to mv notice of an air company 
refusing air transport to a multi­
millionaire who was suffering from 
leprosy.

Shri J .  R. Kapoor (Uttar Pradesh): 
But there are rules by which you are 
governed.

Prof. K. T. Shah: Maybe you are 
governed by rules; but let us at least 
make it clear what points the rules 
may deal with. Let us at least 
mention the points on which the rulet 
will have to be made,

Mr. Deputy-Speaker: Are there any 
precedents for this suggestion 
where in any Constitution?
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Prof. K. T. Shah: My hon. friend, 
Babu Ramnarayan Singh, yesterdliy
made a point as to why we should 
always hunt for and follow the prece­
dents in other countries. Can we 
not make our own precedents? Are 
we not competent to make our own 
history at least?

Pandit Krishna Chandra Sharma
(Uttar Pradesh) : There should be a 
time sense.

Prof. K. T. Shah: In my speech? 
You say I must stop now? (Some Hon. 
 ̂Mem bers: Go on.) What is the time-
sense? I am sorry I da not under­
stand.

The point I was making was why 
we should hunt for foreign precedents 
in this matter when our provisions of 
the Constitution are much more 
drastic than in any other written 
xronstitution. When you have abolish­
ed such an evil as untouchability by 
the Constitution—I agree, very 
rightly—then certain aspects of it, 
like the one I am speaking about, 
should also not be ignored. The 
dangers of communicable disease by 
all those who come necessarily into 
contact with their fellows, and certain­
ly in a place like the legislature, 
should be guarded against.

I was trying to give the case of a 
multi-millionaire who wanted to be 
carried by air. The air company 
knowing that he was suffering from 
leprosy, refused to convey him. He, 
of course, was rich enough to charter 
his own plane. Everybody cannot be 
so rich. And, if everybody is entitled, 
irrespective of health and safety of 
his fellows to be carried in public 
conveyance, without regard to the 
safety of the others, then I suggest 
that some such provision as this is 
necessary for continuing to be member 
of a crowded House of a Legislature.

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): In
the Madras Local Boards Rules there 
is a provision that a leper is disquaU- 
fled from̂  standing for the local board 
elections.

T ro t  K. T. Shah: I am glad that 
here we have got a native, indigenous 
and our own precedent. I am very 
much obliged to the hon. Minister for 
pointing it out.

Shri Ala.?esan (Madras): I may here 
point out that provision can always be 
got over by producing a certificate 
from some medical authority.

Prof K. T. Shah: I am speaking just 
now only about membership, I repeat,

not of candidature; and here is a sug­
gestion which I hope will not be 
thrown out summarily.

Now I come to the category of what 
we call ‘moral lepers*—there are 
others—who ought to be very similarly 
disqualified from even candidature of 
legislatures. The kind of people that 
I regard as “moral lepers” are those 
who have been convicted of crimes or 
offences involving moral turpitude. It 
is unnecessary for me to give illustra­
tions of those crimes and offences 
which will be regarded as involving 
moral turpitude. On some we are 
all agreed like murder, rape, robbery 
with violence, or theft, burglery, and 
so on.

Dr. Deshmukh (Madhya Pradesh): 
Rape does not involve moral turpitude.

Prof. K. T. Shah: Rape does not? 
Well, you are welcome to have your 
idea—I do not share it. It may be a 
particular form of aberration, but I 
hope a large number of people do not 
share it. I trust this may not deflect 
thfe judgment of any hon. Member on 
the suggestion of a very learned, hon. 
and respectable Member of this body.

Dr. Deshmukh: It is an uncontrol­
lable twporary impulse.

Prof. K. T. Shah: At any rate I do 
not accept impulse to be a justification.

f
With regard to the question of 

adultery, there is always a sense of 
proprietorship, the violation of which 
seems to cause the offence, or civil 
wrong. As such, I would like to leave 
it aside. But I am talking of others— 
“moral lepers” who are not ’convicted 
80 easily, who are not found out so 
simply, who are, in ‘fact, known to be 
such ‘‘lepers” and yet so honoured 
pubjicly, that th'iy are the greatest 
danger and menace to society. Let me 
make no bones about it. I am refer­
ring to black-marketeers, profiteers, 
and tax-evaders in what are called 
“socially important” cases. They 
must be socially obstracized to that 
extent that I would see that none of 
them is even qualified to be a candidate 
or member. I would even go to the 
extent of depriving them of all their 
civil rights including the right to vote.

Shri Sonavane (Bombay): Will the 
hon. Member prepare a list of those 
people?

Prof. K. T. Sljah: The list is not for 
me to prepare. I am speaking only 
in generic terms. I do not know how. 
You may be a tax-evader—for all I 
know. Therefore, it is impossible for 
me to make a list of individuals. I
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am speaking of those who are known 
to be, even if not convicted of being, 
anti-social and unsocial; and they 
must be penalised/ The very mild 
dose of penalty that is incorporated in 
the list of disqualifications given in 
this Bill is about people who have 
contracts.

Shri A, C. Guha (West Bengal): 
They may evade.

Prof. K. T. Shah: I am quite aware 
that these people may evade. I am 
therefore suggesting that your list 
should be so stiff, and your procedural 
arrangement so severe, that these 
people cannot possibly escape. It is, 
after all, a responsibility for you and 
me. We should have the courage to 
point out such lepers. I for one feel 
that we are all suffering from a dose 
of moral cowardice. We know that a 
particular person is guilty of this 
practice; yet, for one reason or an­
other, we do not make any denuncia­
tion of that person. We are afraid 
of consequences. We do suffer from 
that lack of public conscience wnich 
allow all these exalted criminals to go 
free. I, therefore, wish that at least 
a gesture should be made here in this 
Bill, by which these enemies of society, 
these enemies of humanity, should be 
punished, and punished heavily.

A year ago I had brought in this 
House a Bill demanding capital punish­
ment for those who were found guilty 
of these olTences. I was told by the 
then Finance Minister that Govern­
ment was contemplating to bring for­
ward a measure of their own by which 
very severe punishment would be dealt 
out to them. He added, he believed 
in the value of socio-ostracism against 
these people, and hoped that those in 
power or authority would be alive to 
their responsibility in this regard, and 
show them no consideration. I am, 
however, sorry to say that those who 
are popularly known and believed to 
be guilty of $uch things, are, when they 
have a marriage festival, visited by 
the great and the mighty; when they 
have a hill-station they are visited by 
the exalted in the land. They are 
honoured  ̂ exalte/l, praised publicly 
even when it is known that they are 
the worst offenders in this matter. I 
therefore, trust in this legislation 
some gesture will be included; I 
trust in this legislation some amend­
ment will be included to see that 
these people are treated with that 
horror by the people and this legis­
lature, which would deny them the 
right of candidature, or the right of 
membership of this House.

I have said a mild dose of this princi­
ple is included in the present disquali­
fication; and I have found many wortoy 
Members of this House protesting 
against the inclusion of this dose which 
will exclude managers or directors or 
managing agents of those who have 
contracts with Government from being 
candidates or members.

These are all the engines, sourceŝ  
directions or channels of corruption. 
Even if any particular source may be 
free from that stain I should like to 
guard the House and therefore the 
people against the very possibility of 
this contagion, this infection spreading.
I should, therefore, like to say that all 
those who are engaged in ^vfernment 
contracts, or hold any public contracts 
under Government, should be exclud­
ed, and excluded completely, from the 
right to stand as candic^tes. In
regard to ordinary criminals we pro­
vide a definite limit during which the 
disqualification should operate, and 
they may be excluded. But in regard 
to these persons I would like to give 
tnem a ‘life-sentence’, so that they may 
be excluded completely and for ever.

The root cure is indeed different. I 
believe—and I do not want to inflict 
this belief of mine—that private
enterprise should be abolished, and 
the profit motive abrogated alto­
gether. But even while you have 
this existing social structure and its 
motive spring those who have been 
found guilty of such corruption should 
be excluded for life. After all, how 
many would there be of this category? 
It is all very well to say that by 
making this stringent you will dis­
franchise or disqualify a very large 
section of the population. I do not 
think so. It is not the small 
shop-keeper, the small middle-cjass 
man, - who would be excluded by 
a provision like this. Their number 
would not run into even thousands, 
in my opinion, and certainly 
not into lakhs. (A n  Hon, Mem ber:
Under the existing clause?). Yes. I 
would make it much more stringent. 
Even under the existing clause the 
point is that they would not number 
so many; and for the safety of the 
entire nation if a few thousands have 
to suffer I certaily will not weep 
over it. I would certainly .say, let
them suffer.

Since you are so keen on finding 
foreign precedents for every act we 
oppose, may I quote to you the Russian 
Constitution of 1936, whereby all em­
ployers of labour who exploited labour 
were disqualified from being candidates 
or members. I know we are not 
Russia. I know we are in Indian 
and perhaps the majority of ua



is not entirely S3ropathetic to 
that philosophy' of life* But . I 
certainly would say this that the 
ultimate source of all value Ls labour, 
human labour; and those who exploit 
and sweat and take their pro/lt out of 
the surplus value created by labour 
ought to be disqualified. This is. of 
course, my personal opinion. I am 
afraid it would be, as usual a cry 
in the wilderness, not likely to meet 
with any echo hei*e and now. But 
I hope that at least in the moderate 
degree in which the disqualification 
has been introduced in this Bill, as 
it stands today, and as reported by 
the Select Committee, it will not be 
modified or removed even though 
there may be protests against it or 
amendments about it.

There is another class whom also I 
should like to disqualify. In my 
opinion there is very good reason for 
their disqualification. And that is 
those who have been Ruling Princes 
a few years ago, those who are in 
receipt of civil list from the public 
exchequer, and certain other privileges 
guaranteed to them. These former 
“ R u L t s ” are and have always been 
historical anaehroniKms and econo­
mic absurdities—more particularly 
now. They should be kept out of 
this machine for their own sake. I 
say here is a class in which my 
consideration for them is greater 
than might seem on the surfacre. I 
think it would ’ be very little loss to 
them if they are debarred from being 
candidates or members of a legisla­
tive Assembly or a Parliament which 
is admittedly, ex hypothesU going to 
be a partisan body—it is parties 
idmittedly—and it will work only on 
a party basis. should these
people be involved in parties? There­
fore, if they prize their own 
privileges, if they prize their ovm  
civil list, which is guaranteed to them 
free of income-tax, for perpetuity I 
think, they may as well not at least 
share in those responsibilities. Here ' 
is a class numbering only a few 
hundreds, not more than six or seven 
hundred at the most, who are put in 
a special category by their own act, 
bv their covenants and agreements. 
They should not whimper against 
that kind of thing, and demand 
equality of citizenship in regard to 
parliamentary voting and standing 
BR candidates for Legislatures, when 
they do not want equahty in regard, 
let us say, to income-tax. Their 
civil list is free of income-tax. If 
they do not share the responsibilities 
of citizenship, why should they have 
the privileges of citizenship? That 
Is a reason about which I do not find 
any answer from any champion of the 
dispossessed or abdicated or other­

wise resigned Princes. They had 
always been an eye-sore, in my
opinion. They never did a day's
work, not a stroke of labour for their 
own people, * and, therefore, rightly 
the nemesis came, and their people 
disavowed them. They were not 
worthy standing by. Now that .they 
are gone—and there has been a good, 
riddance of that rubbish—I hope it 
will not in any case be restored in 
any form, shape, or manner whatso­
ever, I would therefore insist upon 
a positive disqualification being added  ̂
in this Bill, so that these people, the 
dispossessed Princes, should be 
debarred from candidature or from
membership of this House. I would
personally debar also any relation of 
theirs, anyone who is dependent on 
them for his maintenance out of
their civil list. But perhaps that 
might . be difficult legally to 
distinguish, and, therefore, I would 
not go for the moment so far.

Purity^of reason and logic might 
require that even the so many dis­
possessed, expropriated zamindars^
should be treated on the same footing. 
They should also be put in the 
same category, on the ground that 
they have been past exploiters, past 
receivers of unearned income, and, 
therefore, being in the same kettle of 
fish. I have not compassion for that 
class, but discrimination for them,, 
namely, that they would*—for a time 
only—receive a certain compensation, 
if that is awarded. It would be a 
fixed amount, not variable by their 
vote. Their presence, therefore, may 
not be so mischievous as the presence 
of those other parties. I think, there­
fore that, at least at this stage of our 
Dolitical evolution, we may not go so 
fir ajs to disqualify from candidature 
or membership those dispossessed or 
expropriated zamindars,

I do not think the same logic should 
apply to those private shareholders or 
debenture-holders of industrial or 
commercial concerns who are expro­
priated, their concerns taken over by 
the State, that is to say, nationalised, 
socialised, and made public property. 
These people should not be treated 
with the same leniency. Perhaps, at 
this time, even that suggestion maŷ  
not meet with eoual sympathy from 
this House, and I may not press it. 
At any rate I may assure those 
mterested that I have not put forward 
any amendment in that regard, nor 
in regard to the zamindars. Let these 
people have an immunity for the time 
being, let them realise that they have  ̂
an opportunity to prove themselves 
to be good citizens, if not today, or 
the same level as others; that this ir
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«  country of equality, and that the 
TOoner they adjust themselves to an 
equal, democratic regime the better 
for’ them and for all of us.

I trust that the indication I have 
given of the positive qualifications and 
disqualifications would be accepted, 
and the legislation redrafted or 
amended in such a manner that at 
least the social pests, the enemies of 
society should be disqualified and 
excluded from the country ŝ legisla- 

I tures. I cannot repeat this too often.
I cannot conceal my chagrin, my 
great unhappiness at the spectacle of 
their Wgh-priced advocates coming 
and claiming from us privileges and 
concessions f(Jr them, whi^h I am 
afraid, if only the truth were properly 
known, will not be allowed to them for 
^ne moment. We have not come to 
this position by a bloody revolution. 
So much the better for us. But be­
cause we have come to this place by 
peaceful methods, by constitutional 
agitation, by non-violence, it is all the 
»inore important that by peaceful 
Teasoning, by persuasion, and by an 
•attempt intellectually to convert the 
other side, we should put forward 
all these things in a reasonable 
manner, by logic supported by pre- 
<*edents, if you so like, and by broad 
reasoning on individual cases, if 
necessary, so that the open sores In 
our social system be cured, so that 
these scales should be removed, and 
the JxKiy should be whole and smooth 
as it ought to be.

I am coming, next, to that great 
point made yesterday about election 
•expenses, about the purity of these 
elections, abriut Ministers and others 
-who also may be candidates. Lest 
there should be any apprehension I 
would at once state that I am not 
going to disqualify those who have 
been Ministers from being candidates 
hereafter, both for Parliamentary seats 
and for Ministerial Benches. But 
1 would like to say this that election 
•expenses are a most dangerous and 

' most effective prohibition to many 
otherwise deserving people from 
attempting the task. I do not know 
what ha? been the experience of indi­
vidual Members about the size of 

. expenditure they went Into at the 
time* of the last General Elections. If 
you want examples of other countries, 
I have known in other countries elec­
tion expenses going into several 
thousands of pounds e|ich time. 
Obviously no poor man can afford it. 
If you want your Parliament or your 
Xeflfislative Assemblies not to be a 
%appy hunting ground only for the

rich, for those who can afford to spend 
Rs. 7,000 or Rs. 10,000 or Rs. 20,000 
at every five years, or two yfears or 
one year as the case may be, I feel 
that you will have to put down not 
only definite limits, but make a provi­
sion whereby election expenses ought 
not to be a deterrent as they now 
operate.

And .for that reason, I am making 
concrete suggestions. The main 
sources of election expenses are in 
regard to publicity, and that includes 
propaganda, including meetings, 
lectures, etc. and secondly, transport. 
These are the two main things in 
regard to which election expenses 
amount to the biggest figure. (An 
Hon, M em ber: Feeing and feasting?) 
Feeding and feasting are malpractices. 
If you indulge in them you will run 
the risk of being disqualified or being 
unseated. That is one of the normal 
exceptions legitimately incurred, at 
least in secret.

Here is a concrete suggestion. At 
the time when the Constitution- 
making was going through in the 
Constituent Assembly 1 had suggested, 
by an amendment, that aU these 
public expenses should be borne by 
the public. This happens once in 
five years or once whatever the period 
may be; and rarely or occasionally 
at shorter intervals. So far as publi­
city is concerned, the Press should be 
required to publish, free of charge, or 
the public exchequer should pay as it 
does pay now all charges for, notifica­
tions and advertisements in the Press. 
You must see to it that these notifica­
tions appear in the ordinary Press 
and Government must pay for all 
these insertions. In this connection, 
may I mention that I have put down a 
series of questions on this subject of 
advertising expenses that are now 
Incurred by Government. Quite a 
considerable sum of money is being 
spent. On a matter like this the 
figure will run into eight digits or « 
more in respect of all the Ministries 
put together. One day perhaps, if I 
am given an opportunity, I will be 
able to astound the House with figures 
not my own, but from the unvarnished 
official lips. Here you are already 
incurring these charges. If you 
conduct this thing economically, if 
you see to it that even-handed justice 
to all parties is assured all your 
existing means of public!^ and propa­
ganda, such as the All India Radio, 
the various newspapers, periodicals 
and other means of publication and 
information could be fully utilized, 
without any expense to the individual 
candidate.



This will be only during the period 
of election and free of charge to the 
candidates. The charge will be met 
from the public exchequer. After all 
it is in the service of the sovereign 
people who are supposed to be the 
masters of the country. I see no 
reason, therefore, why, for the service 
of the people for electing their repre­
sentatives to their sovereign legisla­
tures. we should grudge this expense. 
I have no means of estimating what 
the expenses would come to. Suppos­
ing you have 4,000 or 5,000 candidates; 
and you have 4,000 or 5,000 places 
where you have to advertise, or you 
have to use the radio or to provide 
mobile vans and go on spreading 
propaganda, or you use public places, 
like schools, theatres or public parks 
which are to be found in almost 
every centre or provide open ground 
for this purpose, what will be the 
expense? \ do not think it will run 
to more than Rs. five crores. Five 
crores in five years is one crore a 
year and in how many directions Rs. 
five crores are nowadays being spent 
without even turning a hair?

Here is a case of soendini; money 
for the service of Ihe people; you are 
enabling them to choosj the right can­
didates. You are saving the poorer 
men from having the nightmare of 
heavy election expenses; and you are 
thereby, helping those candidates who 
would otherwise be unabJe to rtand 
for election by meeting these expen­
ses. Only the rich individuals under 
the present set-up can afford the heavy 
expenditure of elections periodically. 
If you do not accept my suggestion, 
you would be allowing rî ?h parties 
♦with heavy purses to come into exis­
tence. Here again I should like to 
take new ground and prevent the 
overwhelming might of organized par­
ties which can command the largest 
purse and which m ay have other in­
direct sources of obtaining fund.3, that 
a poor non-party man cannot have. 
The country would be the poorer for 

 ̂ lack of the service .'̂ uch as he may be
* able to render.

Similarly I would suggest that all 
transport facilities should be comman­
deered, socialized for the time being,, 
and placed at the disposal of elec­
tors, only for the period of the elec­
tions. That also cannot amount to 
such an expenditure as to be prohibi­
tive. I entirely agree that you must 
prohibit the use of motor cars. No 
voter should be ‘wrought into motor 
^ars. But supposing if anybody is 
brought in a car on the plea of illness 
or old age or being an invalid, I sug­
gest let facilities be given, but this 
expenditure should not fall on the in­

dividual. There should be no ground 
for corruption or fcr a false statement 
in election expenses because of this 
item.

An hon. . Member pointed out yester­
day that these expenses are incurred 
but not stated. These expenses will 
not be stated; these expenses will be 
concealed or perverted or somehow 
camouflaged so that you will not get a 
true picture, so long as you leave 
them to be a burden on the private 
purse. I want to make it a public
service at the dispo.sal of all voters
for the benefit of the public at the
time of the general election. 1 do not
know if there is a provision to that 
effect but I take it that at the time of 
the General Elections there will be 
a holiday in the country, so that every 
body would at least fco able to vote 
without any impediment in the way. 
Wherever the election is held, it must 
be held on a public holiday; and if 
they are held on a public holiday or 
the day is declared to be a public holi­
day, these public s^rvicss of commu­
nication, of information and transpor­
tation should be available to every­
body free of charge.

T mentioned just now ‘communica­
tion*. I should like ihe post office 
to give the|r services free. In America 
they allow free postage to members of 
Congress. Why not extend the facili­
ty to the candidates also? I should 
like to extend it for a definite period 
of four or six weekr. as the case may, 
be, from the date of the notification 
to the date of polling I should like 
to have free postal cĉ mmunicatfon for 
presenting election manifestoes, for 
presenting appeals ô the electors. This 
service would give information with 
regard to elections, such as hours of 
polling, voting booths, transport avail­
able etc. {A n  Hon, M em ber: That will 
increase the number of candidates). 
Let them. In multitude of numbers 
lies wisdom. Do not. therefore, be 
afraid of the multiplicity of candi­
dates. If you want the multiplicity of 
candidates to be restricted,, permit me 
to tell that it would not be in conson­
ance with the true democratic outlook 
of getting proper representatives.

The idea in restricting the number 
is because they want only candidates 
who are their followers or their 
friends or hangers on If you want 
the widest possible choice, the freest 
possible choice, for the electors do not 
be afraid of the number of candidates. 
It is only then you will realize that 
people also have commcn sen<fe and 
they will see that only those who are 
fit will be voted for. Keep, 
if you like, a penalty as under 
the present election rules, ! mean m
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deposit. The deposit will be forfeited 
if you do not get ten per cent, of the 
votes, or whatever the figure may be. 
That would be deterrent enough. After 
all. this is a country in which the 
average income is noc more than Rs. 
250 or 260 per year for the large mass 
of our people. Therefore, you need 
not have this fear of too manŷ  candi­
dates presenting themselves unless you 
distrust your fellowman. I think you 
should not have this dread in your 
mind: at any rate, you must not pass 
legislation so as to have a deterrent 
effect on possible candidates. That, at 
any rate, in my view, would be 
wrong, and I make no apology in pre­
senting it to the House. Transport, 
communications, publicity ar l̂ infor­
mation are thq main occasions for ex­
penses. I suggest in all sincerity, in 
all practicability, not as a mere slogan 
to become popular, that, it is time that 
we should demand these public ser­
vices for the benefit ot the public, for 
whom they are. It Is not for me, or 
you or X, Y or Z, for their private 
jollification. It is for public service.

We can devise some means, some 
form of certificate, some form of assur­
ance by which we can see that the 
public utility services are used only 
for this particular purpose and noth­
ing else. You cannot take out your 
friend to a picnic in that car 
or lorry or bus. It must be 
available only for this purpose. You 
have provided that booths will be 
opened for every thousand voters and 
not more than three miles distant 
from any place, that is. within a ra­
dius of three miles.

Shri Raj Bahadur (Eajasthan): 
That is not provided. .

Mr. Deputy'Speaker: Tliree mile.s” 
is there.

An Hon. Member: . It is only a sug­
gestion.

Prof. K. T. Shah: At any late, the 
suggestion is there. I hope that that 
suggestion is not merely a scrap of 
paper and I tru.«?t that thct suggestion 
would be implemented. la  some places 
the distance may be mor(  ̂ I agree. 
There, you have greater need for 
transport facilities. If you have a 
three mile radius, the area covered 
would be about '’O square miles. If 
you have an eight-hour voting day—I 
think you should at least have an 
eight-hour voting day—for one or two 
modern buses, they would not require 
more than 20 Journeys. You will not 
have to spend on petrol, wages of wor­
kers and 50 on. so much as you fear.

Even if you have to pay any compen­
sation to the private people whose 
cars you have to commandeer, the 
expenses to the State under all these 
heads will not be very much, while 
to the individuals it would be almost 
prohibitive in many cases. I plead, 
therefore, I urge, I beg that the night­
mare of election expenses, the terror 
of these election expenses should be 
minimised as much as we can. Here 
is a very salutary principle, in my 
opinion, whereby you should have, 
you must have, a public arrangement 
for providing all these things so that 
the opportunities of illegal practices, 
malpractices, misstatements, lalse 
affirmations on oath, are all avoided: 
or at least minimised. Then only will 
you ensure the purity of elections 
about which some friends have b«en 
speaking in this House.

I referred to the possibility of those 
people who are in an advantageous 
situation like the Ministers who may 
tour at public expense, as a:i hon. 
Member said here yesterday, and; 
never tell us the private business they 
do in canvassing and so on. I hope 
some kind of salutary ru!e or conven­
tion will be adopted, so that it would 
be the duty of honour, obligation of 
honour, .that when the Ministers cr 
public servants go on pubiic buî inessr 
they will not do private work for 
themselves. A story has been tcld—  
I am not prepared to vouchsafe for 
its accuracy or truthfulness—-that 
when a public official wanted to go 
and celebrate the marriage of his dau^ 
ghter, several hundred miles away  ̂
and asked for leave, his superior ofti- 
cer, who was to tyrant him leave, told 
him: “Why are you such a fool? Why 
do you not find some public business? 
You can go at public expense and in­
cidentally celebrate the marriage or 
your daughter; if you like we would' 
give you leave for two.or three days, 
which will be covered by casual 
leave?” I repeat, I am not vouchsaf­
ing for the truthfulness of this storŷ . 
Such stories are common. If even the 
topmost people, the Ministers, would 
indulge in any practice of this kind, 
your chances of having purity in this 
country will be niJ. Let these people 
impose on themselves a sort of self- 
denying ordinance, whereby they will, 
during a certain period, observe this 
rule of honour. After all, their whole 
life is a life of canvassing. All their 
work is so much certificate for them 
to offer themselves as candidates. Why 
should they have the additional faci» 
lity of travelling at public expense for 
canvassing on the approach of the 
elections? Let them have a self-deny­
ing whereby during say, six months 
cr three months or six weeks before;
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the elections, even if they go on pub­
lic business, as they must, they sho.uld 
honourably refrain from— ŵe call
them honourable Ministers and 1 hope 
they will deserve that epithet—refrain 
-from doing any private work of this 
ĉharacter for themselves. We will 

iput them on their honour, so to say.
It cannot be, I realise, a legislative 

provision. It will have to be some­
thing like a convention or un-written 
obligation, a noblesse oblige. I hope 
this is also not impracticable, not be­
yond the bounds of practicability for 
those who desire real purity of elec­
tions in this country.

May I. in this connection, give you 
sn  illustration of how we have jnade 
it actually practicable. I am speaking 
of the University of Bombay. There, 
we have frequently to send out small 
parties of two or three members of 
the Syndicate to inspect colleges in the 
outlying areas. We have made a rule, 
after a very bitter experience in this 
regard, whereby anybody—of course, 
there, the period is fixed—whose term 
is expiring in any year and who is due 
for re-election or who could offer him­
self for re-election, shall not be sent 
out at the expense of the University 
on any such delegation, deputation, 
inspection or whatever it is, so that at 
least the University funds may be 
spared. I do not say that by this 
means we ensure effectively and com­
pletely and absolutely against the mis­
use of University funds, or. for the 
matter of that, public funds. 1 only 
want to say this is a gesture, a mere 
symbol.

Shri J. R. Kapoor: Is there such a 
rule in Bombay?

Prof. K. T. Shah: Yes, unless it has 
been relaxed after I left it.

Mr. Deputj-Speaker: Is not this in­
consistent with the hon. Member’s sug­
gestion that all the expenses must be 
borne by the State? To some extent, 
the Ministers* expenses are borne by 
the State.

Prof. K. T. Shah: I am not in a posi­
tion to state how much of the Minis­
ters* expenses are borne by the State. 
It is for the Auditor General to find 
out. Whatever is openly known to be 
borne by the State should be stopped 
for the period of the elections only. I 
am not saying for ever, for eternity. 
I hope the day will come when every 
one of us may be travelling free in the 
cause of public service, when public 
transport facilities will be available to 
every one of us and every one will 
be a public servant in one capacity or 
another.

Shri Thinitnala Rao: What does the 
hon. Member mean by ‘us*? Does he 
mean Members of Parliament or every 
citizen in the country?

Prof. K. T. Shah: Every citizen, in­
cluding Members of Parliament. All of 
us may be able to use the public trans­
port services free for public purposes, 
not private purposes. There are con­
crete ways in which others have done 
it in their limited sphere. We may 
also do that and minimise the chances 
of complaint.

A few words with regard to the 
election arrangements. 1 hope to make 
some suggestions of a definite and 
concrete character. I have mention­
ed that people suffering from contagi­
ous or communicable diseases should 
be disqualified from candidature or 
membership. They should not be 
allowed to vote with others during 
the period that they suffer from the 
disease. I do not want to deny them 
their fundamental right. But may I 
suggest that some separate voting ai> 
rangement should be made for them 
also. They should not be denied their 
right to vote. After all, such a handi­
cap is an infliction, or, as my hon. 
friend would say, an act of God. Whe­
ther it is an act of God or of the devil, 
the fact remains that it is a disability. 
Therefore, I suggest that separate ar­
rangements should be made for any 
who may, by their contact, endanger 
the safety or health of their fellows. 
Other arrangements may be provided, 
say a separate tent, or a separate 
booth where they can go and record 
their vote. It has been brought to my 
notice that...........

Shri R. Veiayodhaii (Travancore- 
Cochin): While coming to Parliament 

•they should have separate "arrange­
ments. Is that the suggestion?

Prof. K. T. Shah: No, I mean at the 
time of voting. The hon. Member has 
not understood me.

The next is a much more delicate 
and difficult point, but I may mention 
that, without violating the spirit of 
equality of sexes guranteed In the 
Constitution, some separate arrange­
ments may also be made for women 
at the voting places. I am not speak­
ing of either ladles or females; I am 
speaking only of women. Women 
voters in many parts of the country 
are still, whether we like it or not, 
hesitant for this kind of publicity. They 
have got their own sense of privacy 
or decency or whatever it may be. 
They have been brought up like that. 
And if you want nearly half of ouir 
population to vote effectively, and If 
you want that they should at least
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learn to exercise their right as it is, 
we would be doing no violence to the 
spirit of equality of the sexes, if we 
make separate arrangements, where 
such arrangements are found neces­
sary...

Shri J. R. Kapoor: Bui the women 
themselves resent it.

Prof. K. T. Shah: My hon, friend will 
kindly listen to me fully before inter­
rupting me. I have been told that 
ladies may resent it.

An Hon. Member: Yes, ladies do re­
sent it.

Prof. K. T. Shah: Well, ladies, do; 
but women are far more reasonable. 
We are not saying that women as such 
should go separately. All I say is that 
for those who desire it, those who feel 
the necessity for it, those who other­
wise would not vote, for them we 
should provide this facility of having 
a separate shed or some such thing 
at the place of voting. It is no vio­
lation of the Constitution.

Shri Kamath: Like separate railway 
carriages for women.

Prof K. T. Shah: My friend here 
gives the analogy of separate carriages 
for women on the railways. It is not 
a disqualification on the ground of 
sex. It is just a facility in certain 
parts of the country where the need 
for such is felt. We are not talking 
of capital cities where there may be 
no such demand. But elsewhere 
where such a necessity exists, and 
where women want it, if we want that 
nearly half of the population should 
properly vote, this facility should be 
provided. You provide transport, you 
provide communication, you provide 
literature and I do not see why you 
should not provide or set upart oa »  
tent out of the four or five at the 
place of voting.

Shrimati Durgabai (Madras): May I 
Inform the hon. Member that wher­
ever inconvenience is felt by women, 
and where there is need for such ar­
rangements, they are being made even 
now. We need not have a specific pro­
vision to that effect here.

K. T. Shah: It may be there 
antf all I ask is to recognise it.

ghrlmatl Durgabai: No statutory
provision Is necessary.

Prof. K. T. Shah: It may not be
necessary to have any such statutory 
provision if it is understood to that ex­
tent. I am just placing this sugges­
tion before the House for what it is 
worth. Here is again a case wnere 
1 have not ventured to bring forward 
an amendment. Therefore, no one 
need worry about that. I would be 
quite content if my hon. friend would 
see that this matter deserves conside­
ration. Nothing more than that

I think I have covered most of the 
points on which I wanted to address 
the House. I have been all along 
claiming that all the poinlp that I have 
urged are based on my desire that the 
elections should be as fair and free as 
possible, that no one should be pre­
vented from exercising either the right 
to vote or even the right to stand as 
a candidate, and be deterred for want 
of funds or for want of facilities, that 
those who are proved to be unsocial 
elements should be precluded, and 
that those vî ho are under some dis­
ability or hardship for no fault of 
theirs, they should be given some spe­
cial facilities. I hope that these sug­
gestions will be acceptable, and trust 
that they will be implemented.

Pandit Krishna Chandra Sharma:
This measure certainly is an improve­
ment over the election law as it exists 
to-day. The fundamental thing about 
the election law is—and it is recognis­
ed by our Constitution and all the 
Constitutions of the nineteenth century 
—that a Government by the people is 
envisaged. How to set up such a Gov­
ernment by the people? A  fundamen* 
tal obligation is laid on the citizen to 
vote. Every citizen has to vote'. In 
our Constitution the right to vote Is 
given to every adult citizen, with cer­
tain qualifications, of course, in excep­
tional cases, Now, taking a moderate 
view, about 18 crores of our people 
will be enjoying this right to vote. At 
no time and In no other country in 
history has so large a number gone to 
the polls. Now we should see that all 
the persons who have the right to vote 
also go to the booths and exercise their 
right. But taking a complete picture 
of the history of elections, we find that 
not more than some ten per cent, of 
the voters have over gone to the polls 
and so the Government so elected has 
not been either by the majority of the 
people, nor by the majority of the peo­
ple who enjoy this right to vote, but 
by only a very small minority of the 
people.

What can be done now to see that 
the great majority of the persons hav­
ing the right to vote do come and vote?
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One of the suggestions made by poli­
tical scholars is to make voting com* 
pulsory. This has been done in three 
countries—Australia, Belgium and
Switzerland. In Australia, if a voter 
does not vote in two elections, it is 
punished as misdemeanour. In Belgium 
and Switzerland fines are imposed if a 
voter fails to go to the polls and vote. 
One advantage of this compulsory vot­
ing is that so much conflict and so 
much partisan anxiety to bring the 
voters to the polling stations are eli­
minated and much of the corruption is 
eliminated. The duty is cast on the 
voter himself to come and vote. It is 
not left to the parties to drag the voters 
to the polls and indulge in so‘ many 
tilings which are illegal and sometimes 
even indecent.

In this Bill, of course, I do not think 
the hon. Law Minister will accept the 
suggestion to make voting compulsory. 
He has however promised to have ^  
many polling booths as may be neces­
sary and no one would have to go be­
yond three miles. So there will not b  ̂
much scope for people to provide car­
riages or other vehicles. The first 
point is that there should be such 
polling booths within reach of the vil­
lages. Secondly, the elections should 
be done at a time when the general 
people have a little leisure from other 
occupations like sowing or reaping and 
also when there are no rains or such 
disturbances, so that the people could 
go to the polls and register their votes. 
The next point is that the elections 
should be completely free. This is im­
portant because it is the first big ex­
periment of our Republic to have a 
Government elected by as many as 1 8  
crores of people.

1 1  A .M .

It is of great importance that altars 
of democracy in our land should belcept 
pure and unblemished. Of outstand­
ing importance in the preservation of 
the principles of democratic Govern­
ment is the observance of precaution­
ary requirements designed to ensure 
the sanctity of the ballot. It is im- 
j)erative consequently that our elec­
tions be undefiled and untainted with 
fraud. To meet this objective the Bill 
has provided sufficient safeguards in 
the form of disqualifications for candi­
dature in Part JI, Chapter III. There 
are some disqualifications to ensure 
that the candidate should be a man 
with the minimum qualifications re­
quired to stand for election. He should 
have those minimum qualifications to 
claim the responsibility of being en.» 
trusted with the task of legislating for 
the people. These qualifications are 
necessary and adequate.

Mr. Deputy-Speaker: There are no
qualifications but only disqualifications 
set out.

Pandit Krishna Chandra Sharma: I
mean negatively the people are quali­
fied. because they do not have those 
disqualifications. These disqualifica­
tions prirna facie provide that the can­
didate elected would not be given a 
chance of doing any trickery to get 
people's votes and thus get into the 
Parliament or the State Assemblies.

I think the Law Minister said that 
the House should not be a body of 
chorus girls. I think there is some­
thing misconceived in this reference to 
chorus girls. The Constitution presup­
poses a party Government and for that 
there should be a leader with a follow­
ing. In order to have a party Gov­
ernment the leader must have a follow­
ing. I made bold to say that to make 
any progress in human affairs there 
must be a leader and a following. This 
has been the course of evolution in 
human history. To have all people so 
Wise and individualistic as not to 
agree on any ppint is to have a set of 
wise foolSi which will not carry the 
Government very far. In this connec­
tion I may quote a very learned ay- 
thor, Arnold J. Toynbee from his bbok 
A  study of History:

“Growth is the work of creative 
personalities and creative minori­
ties; they cannot go on moving 
forward themselves unless 
they can contrive to carry 
their fellows with them in 
their advance; and the uncrea- 
tive rank and file of mankind,, 
which is always the overwhelming 
majority, cannot be transngured 
en masse and raised to the stature 
of their leaders in the twinkling 
of an eye.”
“Further on he says:

“In fact, a natural organism is.
< made up, like a human society, or 

a creative minority and an uncrea- ' 
tive majority of ‘members’; and in 
a growing and healthy organism, 
as in a growing and healthy society, 
the majority is drilled into follow- 
in^the minority’s lead mechani-

I would with all the emphasis at my- 
command repudiate the suggestion that 
the mere drilling of people would lead 
them into blind following. When the 
Constitution was being discussed in 
the Constituent Assembly I raised the 
point of a dangerous situation which 
might be created by a body- of wise 
fools. A Delhi daily with some half­
educated man on the editorial board.
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put it as a “democracy of mediocres” 
without understanding the point. The 
danger is not in having a ^eat leader 
with a following behind him but the 
danger is in having a set of wise fools 
incapable of cpnceiving an agreed mea­
sure to meet a situation and agreeing 
on principles. ‘A Government man­
ned by the ablest statesman would be 
of little value if no two members of 
the executive agreed to any measure’. 
It is therefore necessary that there 
should be a leader and a fallowing and 
of course there should be an opposi­
tion. In the coming elections there is 
no fear of not having an opposition. 
You will have quite a strong and capa- 
iDle opposition.

The provisions regarding certain 
powers in the hands of the Election 
Commission should be deleted. Chapter
III, clause 7(1) (b) should be deleted. 
The period of five years since the Fnan’s 
release can be curtailed by the Election 
Commission. This power should not 
be given to the Election Commission. 
Once a man is convinct#d for any 
offence for two years, he should not be 
eligible to stand as a candidate and 
there the story should end. No power 

I should l>e given to the Election Com- 
1 mission to remit any period.

As regards part (c) of clause 7(1), 
that should also be deleted. This ques­
tion should be dealt with in a straight 
way Once a man is disqualified oy 
law there should be no arbitrary power 
in the hands of the Election Commis­
sion to remove the disqualification. In 
the last part (f) the same power is 
ifiven as also in sub-clause (3) of 
clause 7. My submission is that this 
power of doing away with the disqua­
lification should not vest in the Com­
mission.

Then I come to the question of elec­
tion expenses. As Prof. Shah said, 
most of the expenses will be incurred 
either in propaganda and publicity or 
in carrying the voters to the booths. 
So far as propaganda and publicity are 
concerned they would be done by the 
party to which the candidate belongs. 
Situated as we are it is very 
difficult for an individual to stand 
on his own account; a candidate, I 
suppose, must belong to one party or 
another and that party will in course 
of time evolve its own method of work­
ing. We might make mistakes in the 
beginning but just as other people 
have evolved precise methods of work­
ing we too are not likely to fail in de­
vising proper methods of propaganda 
and publicity. But I do not agree with 
the hon. Low Minister that expenses

incurred on propaganda on a party 
basis would be a part of the election 
expenses incurred by the candidate...

The Minister of Law (Dr. Arabed- 
kar): I. did not say that—I said Just 
the opposite.

Pandit Krishna Chandra Sharma:
Then it is all right. The election ex­
penses of a candidate must be confined 
to expenses incurred with regard to 
that candidate, which would be incur­
red mostly by himself, his agent or on 
his behalf by tils friends. So. the 
questioiv of the expenses coming to 
large sums, as Prof. Shah fears, will 
not arise because, among other 
the polling booth? will be easy oi^W^ 
cess to all the voters which will elimi­
nate heavy expenses.
, Coming to the question of corrupt 
and illegal practices and electoral off­
ences, I respectfully submit that I find 
in the Bill more safeguards than are 
to be found in any existing election 
laws. It is a long list of offences the 
major ones among which are bribery, 
undue influence and malpractices with 
regard to ballot papers. This long list 
providing for such offences is bound to 
ensure fair elctions, without any un­
due influence and any undue induce­
ment. If these precautions are taken 
carefully and executed in the spirit in 
which they are expected to be execut­
ed, then I repeat fair elections will be 
fully ensured.

A point was made with regard to 
sub-clause (8) of clause 122 which res­
trains a Government servant from can­
vassing for or helping a candidate. I 
entirely agree with the hon. Minister 
that it is one thing to have the right 
to vote but it is entirely a different 
matter to have th  ̂ right to move the 
administration in labour of a particu­
lar candidate. Ine administration as 
such must remain neutral and fnd^ 
pendent in the matter of elections: It 
should be incorruptible. It is a differ­
ent matter if, as my friend Prof. Shah 
fears—and I think his fears are un­
founded—Ministers run here and there 
for their party. A Minister by himself 
does not make a Government. It is the 
sub-inspector of police or the tehsildar 
or the patwari who will move the 
voter—not the Minister. The Minis­
ter can say simply, ‘‘My party has done 
such-and-such a thing, therefore I, 
claim the'right to return again on the 
basis of the measures my Government 
has taken**, but he cannot ask X, Y or 
Z to go to the polls and vote for his 
candidate—such a thing is impossible. 
The fear is that the patwari may go 
to the house of the voter and drag him 
to the polling booths, or iht tehsildar
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will issue a note to the patwari or the 
kanungo, to do such-and-such a thing 
fu* th9 superintendent of police may 
issue an order to his sub-inspector ‘ 
police and get it executed through . 
chowkidar or constable to drag the 
voter to the booth. However hard it 
may look, for having a fair election and 
for having a better Parliament or bet­
ter legislatures it is necessary that no 
part of the machinery of Government, 
however small, however Insignificant, 
«!nould have any part so far as in­
fluencing voters in their freedom of 
voting is concerned. My friend, Mr. 
Khandubhai Desai says that workers 
and this class of insignificant Govern­
ment employees and that class of in­
significant employees should not in any 
way be bound by law in canvassing 
»?ir. I respectfully submit that in that 
âsp there would be no line of demar­

cation. One set after another will, 
come forward and say, “We are insig- 
tiificant. What influence do we enjoy? 
We are poor people’*. They themselves 
cannot enjoy anv influence but a 
superintendent of police or a district 
magistrate does and the order or wish 
of these officers will be carried out by 
this minor and ‘insii?nificant’* men. It 
will not be the tehsildar who will tell 
a citizen to go and vote for X, it would 
be Hone in the name of the superinten­
dent of police by the chowkxdar. So 
it is necessary that no part of the 
machinery of Government should have 
any influence to exercise pressure ,in 
voting. Therefore I consider that pro­
vision for all these illegal and corrupt 
practices is very essential.

With regard to clause 124(1), “in­
curring or authorisation by any person 
other than a candidate or his agent of 
expenses on account of holding any 
public meeting*', I submit it is too hard 
as well as impracticable. Because 
every voter, rather every citizen is ex­
pected to be interested in the fate of 
his people and therefore ia-the forma­
tion of the Government. It is open to 
everybody to hold a meeting, to issue 
a pamphlet, to make propaganda that 
such-and-such a party must come into 
power. That such and such a party 
must come into power means that such 
and such a candidate must be returned. 
Therefore, it is open to no objection 
that everybody and anybody should be 
free to incur expenditure in issuing 
pamphlets, doing publicity or making 
propaganda in favour of a candidate. 
If every citizen is entitled to take in­
terest in the matter of having a good 
Government, then every citizen is en­
titled to make propa*?anda for it. The 
question is whether it is to be done at 
the Instance of the candidate or not. 
If it is done at the instance of ttie 
candidate. ce»^ainly the money will fo
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to the election expenses. If anybody 
wishes to do it without the conient, 
then he is free to do it. There shomld 
be no bar in his way. '

; With regard to election offences, you 
are prohibiting the holding of meet­
ings one day before the election. 1 
think this is uncalled for, objectiona­
ble. There should be nothing of this 
kind. W*by should you prevent the 
meeting one day previous to the elec­
tion? In order to have fair elections, 
you can prevent any trouble whatso­
ever from taking place in the area of 
the election booth. That is all right, 
but provided the meeting is not ille­
gal, it should be open to a party or • 
candidate to hold meetings one day pre­
vious to the election. Nothing should 
stand in the way. Those who are ex­
perienced in this election business will* 
agree that in quite a number of cases 
it is the last moment that decides the 
fate of the election.

The Minister of Home Affairs (Slirl 
Rajagc^alachari): That is what they
want to prevent!

Paadit Krishna Chandra Sharma: I
know of an election in 1924 in Buland- 
shahr where two hours before the elec­
tion the candidate who was likely to 
win said something which was not 
agreeable to the people and people 
who came to vote for him turned to the 
other side and voted against him and 
he lost the election.

Shri Sondhi (Punjab): Things have 
changed now.

Paadit Krishnja Chandra Sharma:
What I say is this. If it is open to a 
man to change his opinion at any 
time before he casts his vote, it is 
open to the party or the candidate to 
influence him to change his opinion at 
any time before the vote is cast I 
suggest therefore that there should be 
no restriction in this matter.

In regard to marking of the box etc., 
and the arrangements at the polling 
booth, the practice has b ^  that when 
a voter comes the candidate’s a|[ent ac­
companies the voter to 4fae polling 
booth. This has resulted in interfer­
ence with the right of free vote in 
many cases. This should be kept in 
mind and the rules framed should be 
clear that the voter should go alone 
to the polling boo)h  and nobody should 
be allowed to lUMOmpany him. In 
regard to the baflfBr box also^ there 
should be colour boxes with th#muk- 
ings of the candidates. Only thigillm 
eliminate unnecessary trouble on the 
part of the voter.

Then a large numbei* of election 
k)ffences have been mentioned and pu­
nishments have been provided for them.
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[Pandit Krishna Chandra Sharma]
1 suppose all this is more than enough 
and actually more than what is found 
anywhere else in an election law. On 
the whole, therefore, this electoral Bill 
takes greater precautions than have 
been taken hitherto.

The only think is that while the Bill 
lays down procedure, while it gives 
facilities, may«« penal provision and 
ensures tree elections, the quê tQon re­
mains whether the people as they are 
today would take the election business 
seriously and take interest and go to 
the polling booth and cast their vote.

The Deputy Minister of Extemal 
A M M n  (Dr. Keskafi): They are free to 
take interest.

Faadit Krishna Chandra Sharma:
Yes, but it is not only that they are 
free to take interest but they are en­
titled to know what the election busi­
ness is. They are entitled to know 
why ejections are held. They 
are entitled to know what would 
be the consequence of their voting. 
While therefore it is the duty of Gov­
ernment to give them the electoral law 
and ensuiie a free vote, it is also the 
duty of Government to enlighten the 
people with regard to their right; the 
consequences of the exercise of that 
right and their duty to exercise that 

I right. I say this with all the empha- 
I sis at my command. The atmosphere
- iihould be so created by doing all these 
“ things that the people would be enthu­

siastic in going to the polls and taking 
full advantage of the rights given to 
them.

Dr. C. D. Pandc (Uttar Pradesh): Be­
fore I take up the provisions of this 
Bill. I should like to make a reference 
to the compliment that has been paid 
by Dr. Ambedkar to the Members of 
this House. He referred to them as 
chorus girls.

Dr. Ambedkar: I am sorry. T think 
it is quite wrong to say that I refer­
red to the House My observations 
were of a general character; they had 
nothing to do with the House at all.

fihrl R. Velayudhan: It was not about 
the House.

Dr. C. D. Pande: If he did not mean 
that.....

Mr. Depnty-Speaker: He did not want 
Members of the House to be mere 
rhorus girls when they are elected.

Or. C. D. Pande: It comes nearly to 
the same thing.

Dr. Ambedkar: Not at all. It refers 
to future Members.

Dr. C. D. Pande: Anyhow, when I 
heard that remark.....

Dr. Deahmukh: He has not discover­
ed any of such characters here so far.

Dr. C. D. Pande: I felt with some 
Members of the House at least that 
that remark was not a happy one, and 
the remark if it was appropriate, let 
me extend the simile further. What he 
ĵ aid was that the Members were 

r chorus girls. If we are all chorus 
; girls, then he is the matron of that 
1 establishment.

Slirl Syamnandan Sahaya ^Bihar): 
You may be one; we are not.

Dr. C. D. Pande: He is the matron of 
that establishment.

Shri R. Velayudhan: Is it not an insi­
nuation Sir?

Shri Rajagopalachari: If we talk 
again and again about chorus girls per­
haps they may object too!

Mr. Deputy-Speaker: As a matter of 
fact, some of the lady Members of this 
House expressed to me that I ouiflit 
to have intervened and said that a re. 
ference ought not to be made to cho­
rus girls. They are very touchy about 
these matters now-a-days.

Dr. Ambedkar: I apologise if they 
have taken it in offence. This is what I 
said: if we did not do certain things, 
then what might follow wiU be like 
that. I Tiad not the slightest idea to re­
fer to the Members of this House. I 
wns referring to the result that will 
follow if certain precautions are not 
taken.

Babu Ramnarayan Singh (Bihar): 
You were right.

Dr. C. D. Pande: If he did not mean 
it. I leave it at that.

The main provisions of this Bill have 
been thoroughly discussed by previous 
speakers and I would touch only a few 
main points. To me. the most vital 
point is the use of the national flag in 
the election campaign. I cannot ima­
gine any election campaign in this 
country in which the Congress takes 
part wherein the use of the national 
flag could be avoided or should be 
avoided. The distinction between the 
national flag as accepted by Govern­
ment and as used by the organisation 
Is very slight and people are really 
confu.̂ ed. It will be very diflRcult for 
the officers concerned to make a dis­
tinction whether a oartirular has 
got the Asoka Chakra or the Charkka 
on it. -

Dr. Ambedkar: I think the two are 
perfectly distinguishable.



^06 kepresentation of the 10 MAY IdSl People (î o. 2) Bill

Or. C. D. Pande: People are often 
confused. And then, I ask: why not use 
the national flag? Why not use the 
national flag as accepted by the Gov­
ernment? The Congress has for the 
last thirty years been fighting for the 
liberty of this country and why should 
we be denied the use of the flag which 
has brought victory to us and sustain­
ed us so long?

Mr. Deputy-Speaker: Now it has be­
come the flag ot aU the parties.

Or. C. O. Pande: All the parties are 
welcome to accept it. I do not want 
to restrict the use of the national flag 
to the Congress party alone. If the 
Conrununist party wishes to have it, 
let them have it; if the Socialist party 
wishes to have it let them have it. 
What 1 wish to say is that we must 
have the national flag in the Congress 
election campaign and to make a dis­
tinction between the national flag as 
ac'cepted by the Government and as 
used by the Congress organisation is 
not an advisable course. It is likely 
to create confusion in the public mind. 
Even today there is a privileged class 
who can use this flag. But there are 
t>thers who use it with a Charkka on 
it. with the result that the man in the 
street is completely bewildered.

The use of the national flag should 
be allowed not only to the Congress 
party but to all the parties, if they 
want. I do not wish to say that the 
Communist party should not have the 
sickle and hammer flag. They will in­
sist on having it—you cannot prohibit 
it. The Socialist party will have its own 
Rag and the Hindu Mahasabha will have 
its safTron flag. The Scheduled Caste 
Federation will have its own flag— 
though I have not seen it so far. Why 
should you, therefore prohibit the use 
of the national flag which has been 
used by tho largest party in the coun­
try and which has won the freedom 
of this country? All hon. Members 
who have taken part in elections know 
the importance of the flag in the cam­
paign. Can you ever imagine of a 
meeting being held under the Congress 
auspices in which the national flag is 
not used? Can you go to the polls with 
a retinue behind you without a flag? 
Then the opponent will say; “Look 
here, you are influencing the large 
number of voters by using this 
national flag.** Therefore, let there 
be no confusion in the mind of the 
people that this flag can also be used 
in election campaigns and meetings by 
the party which wishes to do so.

Then there is the question of bribery. 
Other points have been exhaustively 
dealt with by various speakers, but 
not the point about bribery. It is one

of the major corrupt practices. Bri­
bery when it is defined m this manner 
does not relate to bribery as ordinarily 
understood by the people. It says:

“With the object directly or in­
directly of inducing a person to 
stand or not to stand, or to with­
draw from being a candidate at an 
election or an elector to vote or 
refrain from voting at an election....*’

Now this is a very wide provision. 
Those who havY knowledge of running 
a party machine, know the difficulty 
involved in this. The candidates of 
a party are selected by a committee 
and then they are asked to put In their 
nomination. Not only that, they are 
asked to give along with their with­
drawal. The leader of the party says 
to a member to put in his nomination 
as well as give his form of withdrawal. 
The man who asks for it will be a vic­
tim of illegal practice or bribery. If 
you allow this provision to remain, 
then there will be a lot of litigation 
and every election will be questioned.

There are people who can say and 
who say why I should attach so much 
importance to this phraseology of law, 
this jargon of law, because it contains 
so many phrases which have no mean 
ing. We have fought elections in the 
past under this very clause. But in 
the past the situation was difl^rent. 
Recently you would have seen the 
amount of passion generated in the 
country during the course of Congress 
elections, and the manipulation and 
manoeuvring indulged in. Membership 
of the future Parliament daHni!tel|r 
means some prestigê  in the eyes of the 
public with the result that a good 
amount of influence is bound to 
be brought tc bear. If that is 
so, why should not there be a 
orovision for meeting that corruption.
I feel if you make the law too com­
plicated, then those who will be de­
feated will take to such remedies which 
are provided in this Bill, but which 
otherwise was just a formal clause of 
the Act. In those days nobody ob­
jected. But today one must be very 
careful in putting in such phrases 
which are likely to be misconstrued at 
the time of the election petition. Can 
a man be charged with bribery, because 
he has asked a friend of his, or a fol­
lower of his, or a colleague of his, to 
withdraw from the contest? I put it 
to you—do you call it bribery? Is it . 
punishable? Will you give a man of 
the opposite party the right to file an 
election petition on this basis? You 
know these days there are courts and 
courts and lawyers and lawyers, the 
crafty interpreters of law when they 
are approached.
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Or. Oefthmukh: Clever, not crafty.

Or. C. D. Paade: ‘Crafty* is not an 
unparliamentary word, I suppose.

Mr. Oeputy>8peaker: Why should the 
non. Member make such a remark 
about a learned profession.

Or. C. D. Pande: What I mean to say 
m that when a candidate is defeated, he 
goes to a lawyer with a big fee in his 
pocket and asks him to suggest ways 
and means of unseating his •pponent.

may sell my property, I may 
sell my house, but I must 
see this man out.** With this aim, with 
this fury in his mind and with this 
spirit of revenge he goes to the lawyer 
— and I tell you. a lawyer never fails 
his client. The lawyer replies: ‘‘Look 
here, there are so many points.'* Then 
he opens this book and finds that there 
is such a big loophole that every elec* 
lion can be set aside if this letter of 
the law is followed. Every election can 
be challenged successfully under it, 
if there are lawyers and money­
ed people to contest the elec­
tions. You have to guard against this 
situation particularly when there is so 
much malice, so much, discontent and 
disgruntled spirit in th^ country. One 
should be careful and should not 
allow many loopholes in the law for 
people to take advantage of.

Then there is the definition of ille­
gal practices in clause 124, sub-clause 
<1) of which reads:

*‘The incurring or authorisation 
by any person other than a candi­
date or his agent of expenses on 
account of holding any public meet­
ing, or upon any advertisement, 
circular or publication, or in aziy 
other way whatsoever, for the pur­
pose of promoting or procuring 
the election of the candidate, un­
less he is authorised in writing so 
to do by the candidate.**

 ̂ Now, as my hon. friend Mr. Gautam 
pointed out yesterday a party which 
runs a large number of candidates will 
find it difHcult to fulfil the letter of 
this law, because it is generally the 
Then to make an allocation between 
party which spends the major wioiiiiti. 
candidates m one area or one consti­
tuency one has to divide it. Suppose 
Pandit Jawaharlal Nehru or Pajodit 
Pant goes lo a constituency in Uttar 
Pradesh, say Banaras, and addresses a 
public meeting with an infleuence over 
an area in which there are about twen­
ty candidates. Then you have to al­
locate the expenses of that meeting 
amoitf the various candidates. For 
that xH*. Ambedkar gave a remedy. He 
said that there is a distinction between

A meeting fo r the purpose of politically 
educating people and for the purpose 
of canvassing for a particular candi­
date. The distinction is a very fine 
one and 1 think it will never be observ­
ed. It is very diflflcult to observe this 
distinction. I f  you «o  to a meeting for 
the purpose of educating the masses or 
the voters without naming any candi­
date such meetings will never take 
place. Then by way of clarification 
Dr. Ambedkar s:nd that he found no 
difficulty in flllin« the election expense 
returns because election expenses 
means expenses in urreci for the elec­
tion, that is, after the nomination. The 
question was put w iiether pre-nomina­
tion expenses were included there or 
not. He said it depends, because if 
you have annouhced your candidature 
from that date it will be incumbent 
upon you to fill it in the returns. I 
think it will be very very difficult and 
dangerous to give such wide ranges 
and to give new definitions for the 
election expenses and for the nomina­
tion expenses— to make that distinc­
tion between the two stages, that is, 
nomination expenses and election ex­
penses

Or. Ambedkar: 1 did not make any
such distinction.

Dr. C. D. Pande: You said that 
election expanses do not mean the ex­
penses incurred before the nomina­
tion is valid, that is to say, the ex­
penses up to the date of validation of 
the nomination should not be includ­
ed. But so far as the terminology 
goes it includes all the expenses in­
curred on the election, whether be­
fore or after nomination.

Or. Bam Sabhag Singh (Bihar): 
Not before nomination.

Or. C. O. Paade: Why not?

Mr. Oeputy-Speaker: That is the 
judicial interpretation according to 
the hon. Minister.

Or. C. O. Pande: I myself have ex­
perience of filing election returns. 
There the expenses, for instance, of 
getting the voters list has to be inclu­
ded. Suppose 1 do not fill in two 
rupees for getting the copy of the 
voters list. They would ask “Where 
have you entered the expense for pro­
curing the voters list, to make your 
nomination valid?” Suppose I stand 
for Naini Tal and stand from Gorakh­
pur. From Naini Tal a copy of the 
voters list rertified by the Magistrate 
has to be obtained and sent to the 
Returning Officer at Gorakhpur, so 
that he may certify that I am a voter. 
The cost ot bringing a certified voters 
liit from Naini Tal to Gorakhpur Hgr
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messenger or post or the fee paid foi' 
the taking of the copy has to be 
shown in the election ê fpenses. That 
is my experience.

Dr. Amedkar: That is right: But
you do not want all the registers. 
All that is necessary is a certified en­
try. It will not cost you more than 
two pence.

Dr. C. D. Pande: What I want to 
make out is that the demarcation bet­
ween nomination expenses and elec­
tion expenses has not been observed 
60 fax, but it may be done in the 
future.

Mr. Deputy-Speaker: Evidently the 
hon. Member is suggesting that there 
should be an explanation.

Dr. Ambedkar: All that he is sug­
gesting is that there ought to be no 
such rule as presenting the election 
expense return and that a candidate 
should be able to spend any amount 
according to his capacity.

Dr. C. D. Pande: I do not wish to 
restrict the amount. It is a matter 
of pracVical difficulty when electiom 
returns are filed—whether pre-nomi­
nation expenses will be included or 
not, whether election expenses will be 
included or not, whether election ex­
penses mean only tftie expenses in­
curred after nomination and up to 
the end of polling. If that is so this 
is a new meaning given to election ex­
penses. That is what 1 want to say.
I might not have made it very clear, 
but in my mind 1 am^very clear be­
cause I have seen elections being 
fought iti large numbers and 1 know 
the difficulty.

Then 1 want to suggest one ttog 
and that is about withdrawal. You 
have said therein that nobody should 
be asked lawfuUy to withdraw 
sunding. So many dumw  
tes are set up by parties and they are 
M  to withdraw. Eitl̂ er you say 
that this jargon has not got ai^ mejm 
ing. or if it has a m e an in g  it must 
be made clear and there should be 
no loopholes.

Mr. Deputy-Spe»ker: the language 
seems to be quite clear.

Dr. Ambedkar: The Select C o ^ t -  
tee certainly did not find any diincul- 
ty in understanding it.

Dr. C. D. Pande: Clause 122 (l ) (a ) 
savs “a person to stand or not to stand 
as; or to withdraw from being, a can­
didate at an election”.

Mr Deputy-Speaker: The 
portion ought to bt read along with

that, namely, “Bribery, that is to say. 
any gift offer or promise by a can­
didate... with the object of induclDf'* 
etc

Dr. C. D. Pande: Suppose 1 suggest 
to a candidate that he should not stand 
for the Assembly because he has a bet­
ter chance to be taken up in the Up­
per House. Does it amount to cor­
rupt practice‘s It does as far as I 
read the provision.

Dr. Aml>edkar: It does not come 
under sub-<‘lause (1). You are offer­
ing him better and surer prospects.

Dr. C. D. Pande: Does it not come
within this provision?

Dr. Ambedkar: You can go on doing
your manipulations.

Dr. C. D. Pande: They are neces­
sary and we should not be ashaunad 
of them because- a party cannot bm 
run without them.

Pandit Thakur Daa Bhargava (Pun­
jab): I think it would come within the 
mischief of the clause.

Dr. C. D. Pande: I would very res­
pectfully submit to Dr. Ambedkar 
that there* are situations that\have 
to be met in practical life and you 
carniot do away with the difficulties 
you find. We would have left this 
language as it is had we not the ap­
prehension that hi future 9II the ele<̂  
tions will be questioned and in all 
the elections the basest material of 
human nature will come out to upset 
things, and the couits and lawyers 
will conspire to do their b3st to undo 
what has been done by the franchise. 
To my mind, if a man secures tHe 
majority votes that is the highest tri­
bunal for the Anal decision for his be­
ing elected.

Dr. Deshmukh: Lawyers will be 
available to conspire against that also.

Mr. Deputy-Speaker: On the other 
hand, is there no dangctr of a proper 
candidate who is liked by the consti­
tuency being forced, by illegal grati­
fications ofTered. to withdraw his can* 
didature after the nomination is fll« 
ed?

Dr. (X D. Pande: But it remains te
be decided whether a promise to set 
up that person for the Upper Chamber 
instead of the Assembly amounts to 
corrupt practice or not.

Hon. Members: No.
Dr; C. D. Pande: These words do M l 

indicate that.
Mr, D^uty-Speaker: I think tbM  

doubts may better be cleared nvtai tke 
clauses are discussed.
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Dr. C. D. Pande: When elections are 
fought and objections are filed you 
will see that everything will be dis­
puted. There should be no mistake 
about that. These very phrases which 
Mem to have no meaning will acquire 
meaning then. I can tell you of one 
example. In the Constituent Aasembly 
a provision was made for acquiring a 
property by payment of compensation.

Mr. Deputy-Speaker: Are we to go 
Into that matter now?

Dr. C. D. Pande: What I say is that 
looked so simple and nobody at that 
time thought that it would create a 
dlMculty in the abolition of 
zam in^ries ,

Shri Shiva Rao (Madras): On a point 
of order, I should like to know whether 
it is fair to say that the courts would 
conspire With the lawyers to unseat a 
successful candidate? *

Mr. Deputy-Speaker: It is wrong.
Dr. C. D. Pande: I am sorry, if I said 

•‘courts”. 1 tlipught I said “lawyers”.
Mr. Depnl]^fl9 eaker: No hon. Mem­

ber in his entiiusiasm to condemn any 
provision here ought to cast aspersions 
on courts or even lawyers or women 
or particular persons. That has be­
come so cheap. It is wrong.

Shrimall Dnrgabai: The hon. Minis­
ter sometime ago said that no civlUxa- 
tion exists unless there are lawyers.

Mr. Depu|y-»eaker: As Ja r  m  the 
substrace is concerned, if there is any 
difference, it is open to hon. Members 
to bring it to the notice of the House. 
If it is agreed that it is not the 
intention of the framers that this 
should apply to such cases, it is opm 
to take it up at the proper time. tMt 
is when the clause is taken up for 
consideration. Therefore, that matter 
need not be laboured any further.

Or. C. D. Pande: If the Members of 
the House feel that there is no ambi­
guity in the language and W they feel 
that it will not be stressed at ttie tlM  
when interpretation is required, I will 
net pursue the point.

Mr. Deputy-Speaker: The matter may 
be taken up when the clause is con­
sidered.

nr C. D. Pande: I would not like to 
press this but I thought that this point 
m s not particularly emphasized by 
any of the previous speakCTs. I am 
not very keen that 
an o c ^ o n  to speak but be made clear so that dlfflculues may 
not arise In future and at that tlrne 
^ople may say; Look here this law to 
•o specious that, advantage can be

taken of the loopholes. That is what 
1 want to avoid. If people feel that 
there is no loophole, let it be so.

Then I come to part (d) of clause 
7(1) --disqualifications. Dr. Ambedkar 
himself said that this is a severe 
provision and that it requires some 
modiacations. I think this provision 
need not be there because we cannot 
do away with the Fundamental Rights 

lof certain people unless proved guilty 
of corruption or anything of that type. 
A very honest man may take a licence 
and carry on his business. He may 
be a respectable citizen and he may 
have good chances of standing in 
Parliament and he may be returned 
and prove himself to be a good legisla­
tor here but you do not give him a 
chance of rendering public service. 
Prof. K. T. Shah wenUto the extent of 
saying that they are all moral lepers. 
I can understand the feeling of disgust 
and ill-will that they have got for aU 
those anti-social forces and most of 
the hon. Members share that feeling 
that those anti-social forces should not 
be given the position of privilege and 
should not be allowed to be Members 
of Parliament. That is one thing, but 
to make a provision which is so sweep­
ing in its nature is not fair. It is very 
difticult even to name the nimiber of 
persons involved; it is certainly too 
large a number who will suffer under 
this disadvantage. We should not be 
hesitant about this because a larM 
number of people are involved in this. 
If you teel that there is too mudi 
corruption and dishonesty going on, a 
larger number of people are responsible 
for it more than the man who is hold­
ing the permit. Though he holds the 
permit, yet how many others are 
helping him? You have no lists of 
them. They are left scot-free but be­
cause this man happens to make a 
little money, you disqualify him. That 
is not proper. This clause will not 
apply to the big guns that you have 
in mind and who are the \dctims of 
your ill-will. If they alone are dis­
qualified many people would not weep 
as Prof. K. T. Shah said. Phete are 
people who will be worthy of being 
elected to this House or any other 
House in the States and they would be 
disqualified. (Interruption), This is 
a clause which will include many 
people such as a licence holder, a 
share-holder. a director in a concern. 
It is not proper to name persons. 
Suppose there is a newspaper and it 
has got a board ot managing directors, 
a well known daily in Delhi or in 
Patna, or in Madras or in Bombay. 
These are dailies which are Joint stock 
companies and which have managing 
directors and some of them have 
Chief Editors and they want to stood 
for election, what will be the position?
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People generally seem to think that 
this clause refers to permit holders. 
There are people in this class who are 
very respectable people but according 
to this provision they may also be dis­
qualified [5hri Hussain Imam: They 
are subject to proviso (iii)]. Not the 
shareholders.

Mr. Deputy-Speaker: The object is 
if licences are obtained for the purpose 
of trading in such goods and not for 
their consumption or use.

Dr. C. D. Pande: Take the case of 
Tatas. They are businessmen; they 
are the managing agents of a concern 
and they are permit holders for various 
things which they import or export for 
the purpose of their tfade or industry. 
According to this provision you will 
debar the managing director ‘ ‘ "
concern; you will debar him 
employed any person under him 
organization. If that is not so, then 
the whole purpose of this provision 
goes. There is no purpose whatsoever 
in having this provision. The manag­
ing agent of a certain concern engaged 
in business, if you debar him, can 
engage a solicitor. After all what is 
the purpose in excluding such people in 
this Parliament?

Mr. Deouty-Speaker: Then Parlia­
ment will become a Parliament of
licence-holders or permit-holders.

Dr. C. D. Pande: That we know. If 
your nuroose is to avoid such people 
w’lo will come here and who will 
directly or indirectly advance the 
object of their business. I say that even 
if this Durpose is made clear, it can 
be avoided. At the same time, it will 
disnualify the smaller fries in the trade 
and you will not be able to detect the 
bigger ones. (A n  Hon. Merftber: Even 
if you cannot stop the leakâ ?e, should 
we not stoT) the percolation?) I say 
leave this thing to the electorate. Let 
them be indues of persons who are 
worthy of bfting here. All I can say 
Is that the patent black-marketeers and 
oroflteers will not find any seat in this 

.Parliament. Out of 4.30 Members to 
be elected, I can assure you that 425 
will come from the peoole and they
will be poorer people than what we
have today. Such a vast electorate 
has got its own judgment and a seat
has got ̂ ..'iO.OOO voters and I do not
think the black-marketeers whom you 
dread so much and whose presence 
mav be very undesirable would be able 
to influence the electorate. This dls- 
nualiflcation is fundamentally wrong. 
This privilege should be given to 
the electors They should know whom 
to elect and whom not to elect. Some 
hon. Member was saying yesterday that 
iunatics will get elected.

12 N oon

Dr. Deshmukh: Popular lunatica.
Dr. C. D. Pande: A little suggestion 

about the return of election expenses of 
nominees. There are nominations for 
the purpose of withdrawal alone. The 
party wishes to nominate a duplicate 
candidate or more than one candidate 
for one seat in the apprehension that 
perhaps that other person may be 
disqualified or something like that. As 
soon as the nomination of one person 
is found valid, the others withdraw in 
his favour. I think it is not proper or 
desirable that you should insist on his 
filing a return of election expenses. 
He is a person who has beê  ̂ simply 
put up for the moment," to see that the 
real candidate has a valid nomination 
paper. If you put that obligation on 
him as well, who withdraws, it is too 
much of an encumbrance and it will 
serve no purpose. It does not involve 
any dishonesty or any malpractice. 
The man has not incurred any expenses 
before: nor is he likely to incur any 
later.

Mr. Deputy>Speaker; He can say that 
easily. •

Dr. Tek Chand (Punjab); It may be 
quite easy for him to file the return- 
How are you to determine as to who Is 
the genuine man?

Dr. C. D. Pande: He withdraws in 
favour of somebody of his own party.

Dr. Tek Chand: Not necessarily.
Dr. C. D. Pande: What I say is that

nominations should be divided into 
two classes: effective nominations and 
dummy nominations.

Mr. Deputy-Speaker: Who is to
decide that?

Dr. C. D. Pande: There is a date
fixed for the scrutiny of nominations. 
After that date, people are allowed to 
withdraw. All the dummy candidates 
or alternative candidates will withdraw 
and also get a refund of their deposits. 
In the case of those persons, it is not 
necessary to ask for the return of 
election expenses. Any way, this is 
only a suggestion.

Mr. Deputy-Speaker: There is no fee.
no stamp; nothing is charged except 
postage. What is the difficulty?

Dr. C. D. Pande: For 4.000 candi­
dates, there will l»e at least 1200 or 
1500 who will withdraw on that date. 
To ask all these, who are non-effective 
even as nominees, to file return of ex- * 
penses is not necessary. Anyhow, this 
is a suggestion and a small point.

Mr. DepuCy-Speaker: Mr. Raj
Bahadur. Yesterday, I called the 
elderly statesmen; today I will give an 
opporti'r.ity to the younger Members.
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Bhii B n m ^  Inuun: What about tite 

Old people who were ignored yeiterday? 

Mr. Depaty-Speaker: They will be 
called tomorrow.

Sbri BaJ Bahadur: I am deeply
grateful to you for calling me, a 
younger one out of the group of young 
P(wple. to give my impressions on the 

young people who look 
at tiiis Bill with great hopes and as­
pirations, and I am happy that my old 
friends like Mr. Guha and Sardar 
Hukam Singh recognise that fact.

Slirl Syamaandaa Sahaya: Please 
do not call Mr. Guha an old man.

Bhn BaJ Bahadur: Per)iaps. the hon. 
Member is not aware that he is more 
than 60 years old. I would request 
my hon. friends to allow me to have 
my say; I do not want to take more 
time of the House.

It is obvious that this Bill is of extra­
ordinary importance for the future of 
this country  ̂ Upon the effective and 
successful implementation of the pro­
visions of this Bill depends the future 
of our country. All the hopes and 
aspirations that the masses of this 
country have pinned to our freedom, 
and the realisation of their dreams are 
dependent entirely on the coming 
General Elections. This would be the 
first elections In a free India on the 
basis of adult franchise. The whole 
nation will be on trial. If we think 
over the matter deeply we will And 
that in order to ensure fair and free 
elections, the entire thing depends upon 
the officials. However effective, how­
soever wise the provisions of this Bill 
may be, in the ultimate analysis, the 
success of the elections depends upon 
those who will work it out, who will 
manage these elections. There are 
certain orovisions in this Bill which 
nertain to them in Chapter III, Part 
VII. In the temper through which our 
country is passing, it should have 
been proper if more effective checks 
had been provided in this Bill to 
ensure that the officials do not tamper 
at all either way with the results of 
the election. Clause 128 provides that 
whenever an official connected with 
conducting the elections h ap p ^  to 
persuade any person to (jive his vote 
at an election, or to dissuade any 
person from giving his vote at an 
election or to influence the voting oi 
any person at an flection In any 
manner, shall be punishable with im­
prisonment which may extend to 
months or with 5ne or with both. Dere- 
lictlon of duty on the part of an official 
Is punishable with a oaltry fine of 
Rs. 500. It is obvious that on that 
official depends the fairness and fre^ 
ness of the elections. Therefore, it is

only meet and proper that more severe 
punishments and a more stricter con­
trol are necessary for the people who 
will manage these elections. The' 
degree of impartiality, integrity and 

which these people 
will display in the conduct of the 
elections will inspire confidence in 
democracy. Democracy in our country 
IS on trial and for the first time, it 
will undergo a real test and ordeal in 
these-elections. We know that there 
are certain elements in this country 
which time and again cry against even 
democracy. You will find that there 
are elements which are out and 
out for dictatorship. There are elements 
which are thinking that the old order 
might again come back. We have 
just had an example of that in what 
happened In the western part of our 
country, in one of the important States.
I therefpre think that it is only proper 
that more effective checks and more 
severe punishments should be provided 
in the Bill for such officers as happen 
to be guilty of delinquency in their 
duty.

In order to ensure free elections, it 
is obvious that the bully and the knave 
as also the wealthy and the privileged 
rlasses should not be allowed to commit 
mischief. The bully by his bullying. 
Vie knave by his knavery often happen 
to control and misguide the voters, 
threaten and coerce them. I do not 
know whether sufficient measures have 
been provided in this Bill against them.
I know there are certain provisions; 
but to me, they look to be too diluted 
and lukewarm.

' This brings me to my point and my 
minute of dissent that I have appended 
to the Report of the Select Committee. 
Yesterday, Dr. Ambedkar pointed out 
that a clause disqualifying the Rulers 
or all t’.iose persons who get some fixed 
allowances, salaries and pensions from 
the Consolidated Fund of India is not 
necessary at all. He invited our atten­
tion to the provisions of articles 102 
and 103 and said that in case there Is 
any Member against whom an objection 
is taken on this score, the remedy 
lies in appealing to the President. I 
would request the hon. Minister to 
llston to me because he wanted me to 
give him the justification fer asking 
him to include a clause to that effect.

Mr. Deputy-Speaker: The hon. Mem- . 
ber invites Vie attention of the hon. 
Minister, oarticularly about the Princes, 
how far they hold offices of profit, etc. 
The hon. Member wants to Impress h!s 
arguments on the hon. Minister.

Dr. Ambedkar; I am sorry, another 
hon. Member was a.sklng sorm  
questions about this.
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Shri Raj Bahadur: Yesterday the
hon. Law Minister said that article 103 
was sumcient to deal with the situation.
I shall read out that article and show 
now it is not sulAcient.

*‘(1) If any question arises as 
to whether a member of either 
House of Parliament has become 
subject to any of the disqualifica­
tions mentioned in clause (1) of 

 ̂ article 102'\

"'Mark the words “member of either 
House of Parliament*’. So this has 
nothing to do with the nomination or 
voting. And further this article pro­
vide!:

..... the President shall obtain
the opinion of the Election Com­
mission and shall act according to 
such opinion/*

So the President will act according 
to the opinion of the Election Commis­
sioner. And election disputes cannot be 
challenged* in a court of law. So it is 
quite clear that if one wants to 
challenge the nomination of a ruler on 
the ground that he holds an office of 
profit, he cannot do so, because the* 
only remedy allowed is under article 
103 according lo Dr. Ambedkar and 
that provision is not suolcient, as I 
have Just now shown. It is therefore 
necessary that we should have some 
provision in this Bill to say that any 
person falling under the category of 
Rulers to whom emoluments or pen­
sions arc guaranteed under article 291 
of the Constitution should be disquali­
fied from contesting the elections.

Shri J. R. Kapoor: Or otherwise.

Shri Raj Bahadur: Yes, or otherwise.

I may also point out that in article 
291 itiese persons have been guaranteed 
tiicir emoluments pr pensions under the 
covenants or agreements. It says:

“Where under any covenant or 
agreement entered into by the 
Ruler of any Indian State before 
the commencement of this Consti­
tution, the payment of any sums,, 
free of tax, has been guaranteed or 
assured by the Government of the 
Dominion of India to any Ruler of 
such State as prtvy purse—

(a) such sums shall be charged 
on, and paid out of, the Consolidat- 
od Fund of India;”

Therefore. J submit that it is ^ite  
clear that such appointments or offices 
fall undar the category of pensioned 
posts. These payments come und^ 
the, category of pension and the Oxtflfd
116 P.SJ).

Dictionary gives the meaning of 
pension as follows:

“A payment made by, or exacted 
from a person or persons; a tribute, 
tax, charge, imposition, a price 
paid or received; an expenditure, 
expense, outlay.

A fixed payment put of the reve­
nues of a benefice upon which it 
forms a charge.”
The emoluixients of these persona 

fall under this category: ,
“Any regular payment made to 

a person for present services; 
stipend; salary, wages; fee. A sub­
vention, a subsidy, a nxea
allowance.

A regular payment to persons of 
rank, royal favourites etc. to en­
able them to maintain their State.
They are definitely royal favourites.

“An annuity or other perio^cal 
-payment made by a person or body 
of persons, now especially by a 
Government, a company, or an 
ployer of labour in considerauon 
of past services or of relinqui^- 
ment of rights, claims or emolu­
ments.”

And the present payments h»ve 
guaranteed to them by the ConstltuUon 
because of their relinquishing toeir 
past rights of what they called 
sovereignty to the people. So tt «  
very clear that these persons do-come 
under the deflnition of holders of 
pensions.

Yesterday the Law Minister. w a n ^  
to know whether there were other 
analogous cases elsewhere and ne 
referred to a few. I may also say that 
by the Succession to the Crown Act oi 
1707, even pension holders have been 
disqualified from contesting e lw ^M  
to Parliament. There it is laid down— 
J think in Section 6—that:

' “No person who shall have in his 
own name or in the name ot a ^  
person or persons in trust for him 
or for his benefit any new office or 
place of profit what-so-ever ui^er 
the Crown, which at any time shall 
have been created or erected or 
hereafter shall be created or erect­
ed........ nor any person having
any pension from the

which shall be hereafter summoned 
and holden.”
The Crown Pensioners DUquaMw- 

Uon Act of 1718 also dtaquallfl««
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' IShri Raj Bahadur]
persons who have pensions from sitting 
and vopng m tne Hbuse oi Commons/ 
Xnereiore, it is obvious tnat the ex-* 
liuxers are pension-hoiaers who snould 
be disqualined irpm sitUng or voung 
m Paruament

Shri J. R. Kapoor: Are all pensioners 
in laaia oisquaimed?

Shri Raj Bahadur: There are amend­
ments io mat eilect also. .

Theretore, to sum up, my objection 
is mat uiese are a pnviieged class and 
tney snouid be meiigibie lo coniest 
tne eiecuons. My oDjecuon does not 
proceed on mere iegai or constitutional 
grounds, it is mucn more tundamen- 
lai. The lour pillars ot our Constitu­
tion are— î*reeaom, Equality, Justice 
ana Jf'ratermiy. Are we men going
to entrust me worlung ol such a
Consutution tp persons wao essentially 
belong to a privileged class? Dr 
A.m0e0icar cannot rule out the possi- 
oimy O l  ex-Kuiers coming into Pariia- 
«ient by means of these elections,
yvnen mey occupy seats m Parliament 
aey can also lorm a Government. Ot 

course that possibility is a very remote 
one, but all the same, we cannot ruie 
li out, it is there, il we carry the thing 
to Its logical conclusion. I'hat possi­
bility is always there. And being a 
privileged class by themselves, -ii is 
obvious that their privileges and insti­
tutions will be perpetuated and more 
and more privileged classes would be 
created by them and so the dangec to 
the very fundamentals of our 
Constitution.

Even apart from that, it is well 
known that these gentlemen have in 
the past been always talking about 
tnelr divine right to rule. This divine 
right theory tney have been installing 
into m e masse;> ot our people for ge- 
nura/tions and for centuries. They 
have also taken their stand on the basis 
ol certain castes which have the right 
to enjoy the loyalty of the people. 
These loyalties will be sought to be 
perpetuated if we allow these privileg- 
êd classes to run the Government or to 
have their hands in the running of 
the administration and working the 
tree Constitution of India. Therefore,
1 say that my objection is very fun­
damental.

In our Constitution we have guaran­
teed equality to all. Is it equality in 
c?le6tions for one man with a fat 
emolument of five or fifteen or twenty 
lakhs to fight the elections against a** 
ordinary citizen who gets not a pie 
from the State exchequer? The former 
enjoys privileges both personal and 
v \ M  embodied in the newly ammdcd

Civil and Criminal Codes. He cannot 
be an*ested without tae conjseni of the 
Central Government. But the ordinary 
citizen, the moment he commits an 
otlence, he can be arrested on the spot. 
It is obvious that it will be a very 
unequal light or contest . Tiie justifi­
cation that Dr. Ambedkar wanted is 
there already. .

I have referred to this point in my 
minute of dissent. These persons have 
also functions to perform. These are 
not sinecure posts. In article 366(21) 
it is specifically laid down:

“(c) in relation to any other 
State specified in Part B of the 
First Schedule, the person who for 
the time being is recognised by the 
President as the Rajpramukh m  
that State,*’
That is therefore one function. 

There are others. Whenever there is 
a dispute about succession to a parti­
cular gaddi that question can only be 
decided by this body of people. So it 
is. quite obvious that they are a privi­
leged body with their own functions, 
li, cannot also be disputed that they 
are holding an olHce ol profit. It is 
obvious that they are holding offices 
of profit and Dr. Ambedkar is not able 
to take courage in both hands and 
declarc here and now that they are 
therefore disqualified. As it is, you 
can raise an objection only when they 
are once chosen, you cannot disallow 
r.ieir nomination. That is my objec­
tion, and my objection as I have ex­
plained is very fundamental. If you 
do not intend to disqualify them why 
do you not say that frankly, I am not 
at all for a moment afraid of their 
entering the election" contest with any 
of us in Part B States. So far as we are 
concerned we should like the common 
man to rub shoulders with the highest. 
But the position is that when they 
come into the election contest we will 
have to say things...........

Mr. Deputy-Speaker: If he holds an 
office of profit, under article 102 he is 
disqualified for being chosen.

Dr. Ambedkar: So the remedy is 
there.

Shri Raj Eafaadur: But Dr. Ambedkar 
is not at all clear.

Mr. Deputy-Spef^er: That has to be 
decided only by the President. That 
point may be disputed also In a court 
df law. If the Prince is not disquali-% 
fied under the Constitution how can 
he be disqualified by this law? Î  it 
not a Fundamental Right, even if he 
does not come under article 102?

Shri Raj Bahadur: If a permit holder 
can be dltqualified and his Fimdamao-
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f«l Rjghts violated, I do not think that 
Q much more privileged class which 
has vested interests should not be 
disqualified. U  you advance the 
argument of Fundamental Rights in 
the case of the Princes the same argu­
ment can be advanced in the case oi 
the c’ontractor who happens to have 
a permit for newsprint. My objection 
is based on the ground that the Prince 
holds an office of profit and it is / 
fundamentally wrong to allow the 
privileged class to contest the elections 
ulong with t'le common man.

Mr. Deputy-Speaker: The hon. Mem­
ber evidently means that under clause 
(e), “ if he is so disqualified by or 
under any law made by Parliament’', 
it is open to Parliament to make a law.

Dr. Ambedkar: He must show some 
justification.

Shri Raj Bahadur: The justification
is that he would overpower the 
common man. The justification is that 
iri the U.K. the Lords were not allowed 
to ront^sl seats in the House of 
Commons, because t'ley would try to 
perpetuate vested interests and inter­
fere with the rights of the common 
man. Similarly if you allow these 
neonle whose nosition is analogous to 
lhat of the Lords in U.K. they will 
interfere with the affairs of the 
common mon and will side with re-* 
action and orove impediments to the 
orogress of the country. I sincerely 
feci that. If they want to serve the 
country they must relinain'cb or surren­
der all their orivileges and advantages 
which they are enjoying at the expense 
of the nation. They cannot have it 
both ways: Heads I win and tails you 
lose. That would be an unfair game 
in the elections. Will you allow such 
a thine: to remain in Vie Constitution?
I have said enough on that.

Shrl J. R. Kapoor: Would you agree 
to allow them to be elected to the 
Council of State.*;?

Shri Raj Bahadur: If he is such a 
stont advocate of the princes cause I 
would dennitely consider that sympa­
thetically. (Inferntptinn) I know my 
name is decer»tive. I am no Prince 
but was born in a mud hut.....

Shri F K: P. Sinha (Bihar): Why is 
a Raia BahiAdur so nor\rous of mere 
Rajahs? . ,

Shrl Ral Bahadur: T have been a 
B ah adu r all alont? and I would continue 
to be a Bnhadur.

Mr. Deputv-SpeaUcr: There is a
Sanskrit saying:

Tr?eTirr?co vach(tkasya$hatnt,

Shri Raj Bahadur: The position of 
the jagirdars is not very diflerent from 
that of the Rulers. They too live on 
the fat of the land, on the labour toll 
and sweat of the common man. They 
are a privileged class ot people and 
should be disqualified. They enjoy 
large estates. (Interruption) With 
all respect to my hon. friend I would 
advise him to relinquish his jagirdari 
as also advise other jagirdars to do the 
same, if they really want to serve the 
country. With all respect to him I 
suggest that jagirdars should be placed 
in the same category as the Rulers.

Another point which. aiTects me very 
much is the location of polling stations. 
In the Select Committee it was agreed 
that no polling station will be situated 
at a distance of more than three miles. 
When I moved an amendment in regard 
to Jaipur, Bikaner, etc., it was said 
that it would not be possible. My 
State is a -trackless one without roads 
or means of communication. You sav 
that this advantage regarding polling 
stations will not be available to the 
voters in my part. 1 would take ex­
ception to this. I do not mind even if 
you prolong the election in my part 
by one or two weeks more. In my 
part each voter has got to walk long 
distances and you must prescribe a 
minimum distance there. I am a little 
suspicious in this matter and I want 
a clause to be included to the effect 
that the maximum distance a voter has 
to travel should be three miles and not 
more and there should be no 
exception to it.

Sardar Hukam Siiigl (Punjab): 
Travel by air. ^

Shri Raj Bahadur: I would be glad 
iT he could let us have the benefit of 
the air service. (A n  Hon, Mem ber: 
What about the.ship of the desert?) 
A& regards the ships of the desert due 
to the multiplicity of the raids from 
Pakistan every day we are losing them 
and it is unsafe for us to rely on them. 
If you enlarge the area the voters 
would have to come from . 20 miles. 
Besides, the political consciousness in 
my part is not so much as in other 
provinces. Therefore this clause re­
garding the maximum distance of 
polling stations should be there for my 
province as well.

Shri Alagesan: At the very outset 
I have to thank the hon Speaker for 
having oermitted non-members of the 
Select Committee to take part in the 
deliberations of the Select Committee 
and make their humble contribution to 
the shaping of the Bill at the Select 
Committee stage. As one of the non- 
membfers who took part In the delibera­
tions of thcf Select Committee I want 
to tender iriy thinks to the Speaker.
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[Shri Alagesan]
This is a political Bill and as such 

it should be fair and do justice to all 
political parties. It is but natural that 
parties that are just now not in power 
are very anxious to see that the party 
in power today does not by any legisla­
tive device try to ensure their 
continuance in office and disable others 
from getting into power. It is due to 
this anxiety that several minutes of 
dissent have been appended. It is due 
to this anxiety that Shri Sarangadhar 
Das wants that counting of votes 
should be done at the same time, I 
found yesterday that the hon. Mover 
of the Bill was somewhat in sjropathy 
with this suggestion; he seemed to say 
that though counting may be done at 
different times the declaration of the 
results of the elections may be 
announced at one and the same time. 
But I do not think that that will be 
a convenient arrangement. Surmises 
of the results will appear in the Press 
and it will create confusion. Again, 
he wants reservation of constituencies 
Instead of reservation of seats. This 
also, in my opinion, will not work. He 
also wants to prevent the use of any 
colourable imitation of the national 
flag or national emblems. Here again, 
whereas the Congress party has been 
permitted in the past to use the 
symbol of its own flag, by one stroke 
of the pert he wants to efface the 
entire history and deny the use of the 
symbol of its flag tn the Congress party 
because it is somewhat similar to the 
national flag.

All these things are but temporary 
remedies and will not help the opposi­
tion parties to capture the votes of the 
electorate. On the other hand, the 
Bill helps them a good deal by provid­
ing that anybody in the country can 
stand for any Parliamentary constitu­
ency anjrwhcre, and as regards the 
State constituencies anyone residing 
anywhere in a State may stand in any 
constituency within that State. This 
provision, I think, will help the opposi­
tion parties a good deal, and they can 
take advantage of it. We are just now 
witnessing the throes of the birth of a 
new party which is coming into being. 
All Ihese recently born parties and 
parties which will be bom before the 
elections can take advantage of this. 
Because their leaders are found com  
centrated in one city or in a particular 
State. They can distribute their 
leaders and influential men in all con­
stituencies where they think they have 
ffot the largest sunoort. and return 
them to Parliament or to the State 
legislatures. T^at 'vay it will help in 
oroviding n good C^nosition also and 
t\e1o in the smcoth working of 
democracy.

yesterday the hon. Mover referred
the new clauses 146 to 150 and said

that the power to issue notiflcations for 
the holding of bye-elections has been 
taken away from the hands of the 
Central and State Governments and 
given to the Election Commissioner. 
In fact, the Bill as it has emerged 
from the Select Committee has given 
additional powers to the Election Com­
missioner. There was a suspicion Uiat 
the State Governments or the Central 
Government may not be in any parti­
cular hurry to hold a bye-election when 
any seat falls vacant but try to delay 
or avoid holding a bye-election. That 
was why the power to issue notiflca­
tions for bye-elections was placed in 
the hands' of the Election Commission, 
So. Parliament itself is anxious to 
maintain the independent character of 
the Election Commission and strengthen 
it also. But I should like to u ^ r  a 
warning here about the conception of 
independence by the Election Commis­
sion. This independence is meant to 
hold the scales even between various 
political parties that compete for 
power. The Commission has to see 
that one political party does not get 
any undue advantage over another. 
The independence of the Election Com­
mission does not mean that it should 
cause inconvenience to all parties im­
partially. Here I should like to refer 
to the work of delimitation of consti­
tuencies for Parliament as wel) as the 
State Legislatures.

Dr. Ambedkar: I should have thought 
that that was quite outside the scope 
of this Bill. That matter will be de­
bated when the President’s Order will 
be placed before the House.

Mr. Deputy-Speaker: I do not think 
it is the hon. Member’s desire to go 
into the details of' the delimitation 
question. The President’s Order is 3̂  
to issue and will be placed before the 
House, when it can be discussed. But 
if In a general maniler the hon. Mem­
ber wants to show that because large 
powers are given to the Election Com­
mission greater care must be taken by 
that Commission, then he would be 
quite in order. ^

Shri Alagesan: I think I can make
a reference as to how the Election 
Commission has proceeded with its 
work so far.

Dr. Deshmukh: The hon. Member 
wants to show how the Election Com­
mission has wt>rked so far. He is quite 
in order.

Dr. Ambedkar: That may be debated 
when we take up the actual Order of 
the President delimiting constituencies.

Mr. Deputy-Speaker: What I imder- 
stand the hon. Member to mean is tiiia. 
l,arge powers have been given to tlif
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Election Commission under this Bill. 
Therefore in the choice of the Election 
Commissioner and the manner in which 
the Commission works, greater care 
ought to be exercised. I do* not think 
he is out of order.

Shri Alagesan; You have correctly 
explained my point. In view of the 
large powers being placed in the hands 
of the Commission, a good deal of 
care should be exercised by the Com­
mission in arriving at decisions both 
under the Constitution and under the 
various Acts of Parliament.

Yesterday, the hon. Law Minister 
referred to the retention of the old 
clause 35. He was in great sympathy 
with it and he said that the issue 
whether a nomination is valid or not 
should be decided in a preliminary 
way and that it should not be taken to 
the Election Tribunal after the elec­
tion is over. Only such things as 

^corrupt practices etc. and other offences 
should be left to be gone into before 
the Tribunal and the issue whether 
a nomination was valid or not should 
be decided previous to that. This will 
avoid a lot of trouble and I think 
there should not be any great difficulty 
in providing for it. He should be 
able to find a suitable formula for it. 
Here I should like to make a reference 
to the relevant rule that obtains in 
Madras in regard to the elections to 
local bodies. The rule runs as 
follows:

“7A. (1) If the nomination of
a candidate is rejected, the Election 
Officer shall, on a written applica­
tion made by the candidate or his 
authorized agent, forthwith give 
him a copy of the order rejecting 
fuch nomination.

(2) Against any order rejecting 
the nomination of a candidate, an 
appeal shall lie to the District 
Collector. The memorandum of 
appeal shall be delivered to the 
District Collector or shall reach 
him within three days of the date 
of order.

(3) After the expiry of the 
three days aforesaid, the District 
Collector shall forthwith inform 
the Election Officer as to whether ♦  
an appeal has or has not been* 
preferred to hinn under sub-rule '
(2). If any such appeal or appeals 
have been preferred, the. District . 
Collector shall communicate the 
orders passed by him on such 
anneal or aopeals to the Election 
Officer within four days of such 
exoiry. that is to say, within seven 
days from the date fixed for tĥ  
scrutiny of nominations,”

That is to say, within a week thft 
whole thing is decided in a summary 
way and a nomination is held to be 
valid or qtherwise. This is done with­
out disturbing the programme of 
election dates.

Mr. Deputy-Speaker: Is it not confln*
ed only to cases where the nomination 
is rejected?

Shri Alagesan: True, it is confined
only to cases where the nomination is 
rejected and there is no provision fdr 
appeal where nomination is accepted.
In the old clause 35 we had contem­
plated that there should be appeal both 
where the nomination is rejected and 
where it is accepted.

Mr. Deputy-Speaker: The hon. Minis­
ter said yesterday that he found some 
difficulty in evolving a formula by 
which delays unnecessarily and 
definitely calculated to put off the 
elections might be obviated. He 
found it difficult to ask the courts to 
dispose of cases in a particular manner.

Shri Alagesan: No doubt the hon.
the Mover said yesterday that he was 
in great sympathy with this and that 
he was keeping his mind open and if 
at any later stage he could find a suit­
able formula, he would be able to in­
corporate it in the Bill.

Mr. Deputy-Speaker: Is the hon.
Member able to suggest any remedy for 
any unnecessary delay?

Shri Alag^an: Yes, Sir. I think 
there should be no difficulty. Even if 
it Is not seven days. It may be extend­
ed by another three days. There 
should not be much of a difficulty 
because all the parties concerned 
ought to be ready with the witnesses 
and the ordinary procedure of civil 
courts need not be permitted to cause 
any delay. It should be possible to 
decide these cases at least within ten 
days. •

Mr. Deputy-Speaker: Does he want .
to impose any restriction on courts or 
appellate authority that they should 
decide within a particular period?

Shri Ala?esan: It may be said in the 
Act that this shall be decided in a 
peremptory way within a period of 
ten days.

Pandit Thakur Das BhargaTa: The
real difficulty is not only the day, it 
Is about the personnel also—as to 
whether it should be decided by execu­
tive officers, or by judicial officers. If 
we can arrange that a district judge 
can tnke uoon himself to decide the 
matter within a few days or the Hi|A 
Courts do it, it would be possible to 
expedite it. But it is difficult to get
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a decision even in that case within a 
few days. But we must try it.

Shri Alagresan: If as my hon. friend 
Pandit Bhargava snsijBfests, the district 
judge may be called upon to decide it 
in a peremptory or summary way 
within a week or ten dajrs, then it 
should 'be possible. That will mini­
mise a lot of trouble, and avoid the 
possiWlity of an election being set 
aside on account of a defect in nomi­
nation.

Agjiin. I should like to say one word 
about withdrawal. That again obtains 
in Madras at oresent. In elections to 
loral bodies there a candidate is oer- 
mitted to withdraw until three davs 
before the oolling date. The only dis­
ability is that he forfeits his deposit 
Tt is ouite conceivable Prtd it is quite 
nossible that a candidate after work­
ing in a constituency for some time 
may find th-at there is very little 
chan<̂ e of his winning and he may like 
to withdraw at a later stage. T think 
he should be oermitted to withdraw 
even at that later <;taffe. Tt was ooint- 
ed out that the difflr'ultv in the way of 
permittinff such withdrawals is that 
înce we have accented postal votincf, 

it may take time to inform those neople 
bv' Dost that so and so has withdrawn 
and that thev need -not take the trouble 
to vote for him. But if a candidate is 
oermitted to withdraw until ten davs 
before the ̂ election there should be 
sufflripnt t{m<̂  to cornmunicate to all 
the votofs. This will avoid a lot of 
difficulty and it should be possible to 
Incorporate this provision in the Bill.

Again. T shall take only one point 
«nd that is the use of conveyance. 
While sneaking when the Bill was 
being referred to Select Committ.ee I 
said that thip Flection Code looks 
very much like a Penal Code. I should 
«?av the Selert Committee has not been 
«ble to mitliifate the penal nature of 
the Bill to any jrreat extent The use 
of convevanres has now been sought 
tn be totally banned, thouch the hon. 
Minister made a distinction between 
‘ladies  ̂ and ‘wom en’ and said * that 
women will be able to walk the 
distance. But T feel that old men. 
women and other disabled oersons 
will be efPeHivelv nrevented from 
exercisini? their vote if the provision 
«?tand«* as it is. T do not knovr whether 
i1 will be amended or modified, be- 
r*ai)se there is another extreme view 
that the whole thing should be banned 
and voter.*; •should not be oermitted to 
use even their own conveyances to 
f*nme to** the'oollint? booth and vote. 
IJere it hns been soufifht to be nut 
^pdei  ̂ major corrupt practices. The

use of conveyance has been permitted 
so far and it was not an offence. Now 
for the we make legislation
preventing it and making it illegal. 
The only natural course would be to 
make it an ‘illegal practice* and not 
a ^corrupt practice*, because it is sought 
to be made an offence by legislation. 
It has been permitted so far. As a 
Judge in England in this connection 
pointed out, “a corrupt practice is a 
thing the mind goes along with: an 
illegal practice is a thing the liegisla- 
ture is determined to prevent—whether 
it is done honestly or dishonestly”. 
So I should think that sub-clause (6> 
of clause 122 should be tFansferred to 
clause 124 under Illegal practices. 
This is objected to because there Is 
an intention to avoid the election 
under clause 99(2) (b). If it is proved 
that one corrupt practice has taken 
olace—and if this is made a corrupt 
oractice—the whole election could be 
avoided. On the other hand, if it î  
out under illegal practices it should be 
shown to the court that the illegal 
oractices have materially affected the 
result of the election under clause 
99(2 ) (a ) and then only can the elec­
tion be avoided. So in order to
enable even one single Instance to
avoid the election T think it is sought 
to be put under corruot practices. 
But I should like to say that it is not 
fair to label an offence differently with 
a nenal objective. So I wbuld ask
the hon. the Mover of the Bill to
transfer it'from clause 122 to clause 
124 and make it an illegal practice 
and not a oorrupt practice as it Is 
sought to be done.

Shri P. T. Deshpande (Madhya
Pradesh): Sir, I am very grateful to 
you for giving me this opportunity of 
placing mv views on this very im- 
Dortant Bill and I offer you my more 
heart-felt thanks because although I 
am not ‘very young’ you have called 
me.

The collective wisdom of the Select 
Cgmniittee has brought before us a 
revised draft of this Bill. They have 
made numerous changes and they have 
omitted some of the nortions that were 
rontained in the original Bill. There 
have been numerous suggestions and 

► rTiticisms and I do not want to repeat 
what has already been said.

I only wish to emphasise a few points 
which I believe are of fundamental 
imoortance. By dropning the clause 
nbout nominations, I believe it is clause 
35 in the original Bill, whereby a 
finality was bein^ given to the nomi­
nations. I think the collective wisdom 
nf the Select Committee has gone a 
little wrong. I think if we accept the 
principle, namely, that as far M
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possible every stage of election should 
ue so devised as to receive a linality 
ai every stage, so that after the elec- 
uuu$ are over, ine election as such 
iiiiOUld not be called in question on 
more or less IrivoJous ox avoidable 
grounds, there will be no difficulty, 
iviy Inend who spoke just before me 
UAd cue a Madras precedent whereby 
tiie question of nomination has been 
hnalized before the elections. You, 
Sir, asKed a question whether a remedy 
could be found for this because a 
certain difAculty was experienced as 
to how to bring this about. I think 
that there can be ho difficulty about 
this question, if there is a will to solve 
it. Inere are in the States numerous 
courts and if for a week or so, they 
are asked to take iip this question, 
then X think this question of nomina­
tion can be decided finally either by 
the tribunals that have to be appoint­
ed earlier or by the judicial courts 
that are functioning in the various dis­
tricts. After the scrutiny of the 
papers the appeal could lie. The ques­
tion could be decided within a definite 
time limit and there are enough courts 
to finish this work. But assuming that 
there are not enough courts and 
judges, there are numerous lawyers 
over ten yeais standing who could be 
entrusted with tnis work. There is 
going to be a list prepared of suth 
lawyers who are eUgible for being ap­
pointed as members o£ the proposed 
election tribunals. Out of these a few 
could be selected for a week and this 
particular question of finalizing nomi­
nation papers could be referred to them 
for that period and within a stated 
time-limit the nominations could be 
finalized. If the new provision is ac­
cepted the election could be set aside
ii the nomination paper was invalid, 
rhen the whole election expense and 
the whole bother of the election would 
have been' in vain on the technical 
ground of a nomination paper being 
rightly or wrongly rejected. I assert 
with all the vehemence at my command 
that this should not be permitted to 
happen and this could be prevented il 
there is a will to do it.

There have been numerous sugges­
tions about qualifications and dis­
qualifications. I think that otir Con­
stitution has provided for a democracy 
which is more or less quantitative and 
any attempt to turn it into a qualitative 
democracy is bound to fail unless the 
Constitution itself is. changed. We 
have given the vote to every adult in 
the whole country. We have proclaim­
ed that the people are sovereign. If 
we assume these two things, then the 
logic of these very fundamental assump­
tions leads us to a position wherelJy any 
qualitative limitation of these rights

will defeat the very articles of the 
Constitution whicli  ̂provide for adult 
franchise. Therefore any attempt to 
qualify or disqualify and thereby 
limit the sovcjreign right of the people 
I > vote as Uiey like and to stand tor 
election would be agaipst the spirit ot 
itie Constitution. 1 for one feel that 
Uiere should be more of qualitative 
democracy llian quantitative demo* 
cracy, but having chosen a Constitu­
tion which stands for a quantitative 
democracy, all attempts to qualify it 
and turn it into a qualitative demo­
cracy are bound to fail by the very 
spirit of the Constitution itself. There­
fore, the provisions that are being 
made to restrict the right of persons 
who could stand ior the elections are,
1 submit, against the very spirit of the 
Constitution. Not that 1 want any 
bla;k-marketeer or Prince to stand for 
election. That is not relevant. But, 
the fact is that everybody has the right 
to vote and stand as a candidate. 
What power is left in us now, without 
chansmg the Constitution, to limit that 
right oi an  ̂ person to oft'er himself as 

. a candidate tor oitiction? He may be 
a Raja or an ex^Raja. If the people 
want him, let them elect him. Having 
given this right to every one» why 
should wc now light shy of that. The 
Rajas or even black-niarkcteers, what­
ever men there are in society, if the 
people ciioose them, that would be their 
verdict: right or wrong, evil or good. 
If you want to liimt that verdict, then
change the Constitution first and then
you can limit it.

Pandit Thakur Daji Bhargava: The
Constitution empowers this House to 
prescribe quaUfications.

Shri P Y. Deshpande: You have not 
done that, so far.

that*** doing

Mr. Deputy-Speaker: Why should 
persons who have undergone imprison- 
qiKaifled̂ ^̂  than two years be dis--

Shri P. Y. Deshpande: That is true.
1 would even allow a criminal to stand 
nf I appreciate the case
of the criminal. But, if you take a 
fundaniental stand that every adult has 
the right to vote and stand as a candi­
date for the elections, if that is your 
concept of democracy, then, if the' 
criminal has the courage to stand, the 
people will defeat him if they do not 
want a cnmhial. If a Raja wants to 

people do not want 
him, the people will defeat him. The 
r^ht to defeat these persons is vested 
in the people. Any attempt to limit 
this right IS against the democratic
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spirit as it is found in the Constitution. 
Mpr hon. friend Pai\dit Thakur Pas 
M^rilava sa^s that the Constitution 
has given us the right to provide for 
the qualiHcations. That question was 
discussed at length on a motion of my 
learned friend Prof. K. T. Shah. The 
hdn. Law Minister, while appreciating 
the spirit of that motion said that the 
question is, what is the measuring rod 
by which you determine the qualifica­
tions, and that as it is impossible to 
have legal formulae for qualitative 
qualifications, he could not accept the 
motion. There is a good deal of truth 
in what he said.

Mr. Depnty-Speaker:
negative ones.

These are

Shri P. Y. Deshpaade: Yes, in fact, 
the whole democracy that we have 
postulated in this Constitution is a 
negative democracy. It is a numerical 
democracy; it is quantitative demo­
cracy. For good or for worse, we are 
to experiment with it. If we really 
wanted a qualitative democracy to 
come into existence, we could have, as 
the Father of the Nation suggested, 
given the adult franchise to every 
villager in every village, to select 
panchayatdars, and the panchayatdars 
could be formed into an electoral 
college for further elections to the 
State legislatures and Parliament.

Shri Kamatli: Indirect elections.

Shri P. Y. Deshpande: That might 
have been a kind of indirect election. 
If we had accepted that plan, qualita­
tive democracy might have been possi­
ble, because the qualifications of the 
panchayatdars could have been pres­
cribed.

Shri Munavalli (Bombay): We did
not want that.

Shri P. Y. Deshpande: We have
turned away from that idea and we 
are now in for numerous troubles
which we have got to face. We are
having democracy with a vengeance.

As regards the restrictions that ifre 
placed on licencees, contractors and 
others, the hon. Law Minister said that 
we do not want to turn this Parliament 
into a Stock Exchange.

Hon. Members: It is one o’clock. We 
may adjourn.

Shri P. Y. Deshpande: I think it will 
be better; 1 am prepared to continue 
tomorrow.

Mr. Deputy>Speaker: I thought the 
hon. Member was concluding.

Shri P. Y. Deshpande: I will not take 
more than ten or 15 minutes.

Mr. Deputy-Speaker: AU right; he
will become an old man tomorrow.

The House then adjourned till Hal] 
Past Eight of the Clock (m  Friday the 
nth May, 1951.




